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‘ ’rheg said post.

[ T e

{ The Appliccm’f was appointed as Cc ual
Latbour under the Respondents and engaged os
. On
01.09.1993, he was granied temporary status.

Suéenn’fendenf-cum Accountant/Senior Cl

such, Annexure-6
Adi)/erhsement No. 02/2005 has been issued inviting

Whlle' he was working as

cpp&hcohons for various posts including for the post
of ptlice-Supdt- -cum-Accountant in the scale of
Rs.9000-175-9000/-. The Applicant dlso applied for
It s in the
cd\%emsemenf no age limit was presciibed.

However, his candidature for the above post has

is contended that

noineen considered on the ground that he is

ovel-aged. Aggrieved by the said  action

Ap;%liccn'r has filed this O.A.
Hecrd Mr.M.Z.Ahmed,

Advibcate for the Apphccn’r Mr.G.Baishyq, ledrmec

Sr.C%G.S.C. cccep’red notice on behalf of ih

leamned Senio

, Res;gondem‘ Nos.1, 2 & 4. For Respondent Nos. 3

5issue notice to them.
Post on 08.11.2007.
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08, 11 2007.“-.;‘ MrM Z.Ahmed learned counsel for

- the apphcant is present. ber\gce “Raport is
. o awa.lted (,ounscl for the Respondents
i ~ ’ L_Wants tune to ﬁle written statement. Call
@ co.a:n;w (2 Yee @«/‘L : i E t.tus matter on 11.12. 2007
| - SN
B o Fel. - !
* % ( Member(A)
. Ll.[.l
- 11.12.2007 "7 n thid: cdse wiitten statement has
B . olrecdy been flled Subject to Iego! pleds |
o T “fr‘ to.be .exomi_ned at the flm%p_f _Peanng} this -
_, e oo & case is admitted and opportunity is'given
A

Ce et
FLETRA SE

f‘ ’ro_‘thé'AppﬁCoh’r"fd file réjoinde(. .

‘Call . his matter on' 16.01.2008,
"N‘\f‘ G i R -

owomng rejomder from fﬁe Arkpllconf

o

(G- utom Rcy) | ".i'itiig“,i:iJ(-f\f\.-‘R.M’%_)hdhfy)

2 ~'“ _ TGOV oW e ek Member (A) ... Vice-Chairman
C?*‘,o Hulli.f)uh/(‘ [.Mf,’.,.. WDV CH 160!&00,83:: Rommei Che’nc -?tecmed counsel —
o oginhr “?‘?_jv LSS Gul s et ,-foppecnng for the - Apphcclnt seeks more time

- M%\\PV ‘ ~!: ‘Vr";:?-?: Wagh el L0003 0 ate file rejounder' becouse tﬁé Apblvccint is owoyv

o tog e ~oaathis ncmve presently Prcyer is aﬂowed S
; O.g~ SgT T on o niechn A ‘ o o
e e e - Call 1h|s mch‘er on 20022008 owomng
PTG B S I A T % [ R TR AR S ot
DR e ro eahinon e ad ion rejonnder from 'fhe Apphccn’t
Do bzk witowd Levelgnd - epn F.c )
) BT el et RlstaTitalol P el : A
f el A -7 ‘ o
5 pedte  memetTioaa tomen . (Khushiram) (M.R.Mohanty)
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"20.02.2008

Mr. Ramen Chetia, learned counsei
appearing for the Applicant has filed
Mr.G.Baishya,
learned Sr. Standing Counsel appearing
for the Respondent No.2 and Mr. M.
Mohanta, on behalf of
Mrs.R.S.Choudhury, counsel

appearing for the Respondents has also

rejoinder in this case.

learned

Xl 2.0

[ —

received the copy of the rejoinder.

Cali this matter on 09.04.2008.

f { {

=
[0 2 208

—
Retetndic hotrd (
A Q- ) (Khushiram
L )“4435 . Cope Member (A)
A2 oved , % cohe Lan
%{ 09.04.2008 Call this matter on 26.05.2008.
, (Khushiram) (M.R. Mohanty) .
o dha eas4. 15 ‘MM%” Member (A) Vice-Chairman
o~ bjr‘ WWM@: ’ nkm . v . .
po—— 26052008  Mr MZ. Ahmed, learned 'Counsel |
% 1 0% - appearing for the Applicant and Mrs R.S.
‘ ‘Choudhury, 1éarned Counsel appearing for
C Ak case o neady the Respondents are present.
bv ¥ i LA : M”? %
o % Call this matter on 18.08.2008.
eO * E
‘ " , = {Khushiram) (M.R. Mohanty)
ﬁ'l‘ﬂ- au%«?- 14 m;u’t'\g’-' - Member{A) Vice-Chairman
nkm : :
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0T 18082008

| | éﬂjbumment of the hearing of this. case.
"Mrs RS. Choudhury, learned Counsel

‘apﬁearing for the Respondents, has got no

' "'o‘b'jec:ticn to the prayer for adjournment.

-1y -+ This is a case of the year 2007. In the

t..said  circumstances, call this matter on

26.00.2008 for hearing; when Mrs RS.
Choudhury  should
instructions in the matter of regularization

of the Temporary Status Mazdoors (TSMs)

obtain  up-to-dafe

of the Respondent Organisation. This is
necessar‘;f in view of the submission of Mr
M.Z. Ahmed, learned Counsel appearing for
the Applicant, that by .an
(No.RC(G)46/95) dated 08.07.2008 of the

Administrative Officer of ICAR. Research’

N e e .
Complex for N.E. Hill Regiam;ia Committee
. SN

| ™y
Mr’ M.Z. Ahmed, learned Catinsel
~ appearing for the Applicant, seeks an

Order.

-

was constituted to examine the mattér—— "\

related to regularization of the services of

the TSMs.
Colle o 29:09. 20D

Free copies of this order be handed

over bo the learned Counsel for the Parties.
Q»;h/;gram} {M.R. Mohanty}
Member{A} Vice-Chairman




. ’ . . _-—5— ’
| : on. 219/0F \
. -:) o .y & 29.09.2008 - On the prayer of Mr.R.Chetia, learned

L 2ol 0% counsel appearing for the Applicant {made in

presehce of Mrs.M.Xhound, learned counsel
MO eeday A sl relade representing the Respondents) this case stands

h adjourned to be taken up on 01.12.2008.
X/&o\\ﬁ%

>
Mr.Chetia, undertakes to implead Union

of India represented through Ministry of
Agriculture and to implead Ministry of Fincncé,
Govt. of India as party Respondents in this case.
— He also undertakes to take step to implead
Ao per erod-en ' ICAR as a party Respondent in a proper

2 29.% ,e:g "Wl"a— manner.

Neg . @, TF L8 MM

Qs

o A copy of this order be supplied to
Mr.R.Chetiq, Advocate.

\’iﬁlﬂ‘”" @rﬁ« ovler élf 2‘)/9/9»3 o %A ' ‘_
M lp j)/?f’ac, #%/ ) //(M.R.Mohcn%y)

Call this matter on 01.12.2008 for hearing.

(S.N.Shuklg) .

W,,% ?ro Mr. R (11@)“6‘6‘) - Member (A) Tw 077 - Vice-Chairman .
cate /bb/ . ‘ )
V0 - ' '
D 9932/ - :
. c”) i, = 0L %2 2008 On the praver of learned coumnsel
9 -~ ;i.' N . .0
@}‘ ////o g "' appearing for both the parties, hearing of this
| S case stands adjourned, call this matter on
_ 16.12.2008. \_p
< | )
dne Ca%e Vs ooy '(g
L (M.R.Mohanty)
LR L\qu,m,r?_ ‘ : "Vice-Chairman

igf l20¢ -
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ort812.2008wc: By  filin g M.P.Ng.} 512008 the

- Applicant “intends to implead | 2 - new
o-Respondent’ Nol  (as  against existing
- Respondent No.1) and to implead two more
Respondents as Respondent Nos.6 and 7 in

Coed 0LAN0.219/2007. A copy of this MP. has
'r-.iF-_:"f'-alz'feadythen served on the Respondents’

side.

Heard. Prayer to '-.imp,lead pew
Respondents is allowed. The Applicant to
"c.:a;-ry out, necessary entries in the Canse
" Title pageof the O.A, in course of the day in
_. presence of the Court Officer. Mr P. Chetia,
learned  Counsel appearing for the
Applicant, undertakes to file 3 (three) extra -
. copies of the O.A. and 3 (three) sets of -~
S pos!;age*a-fewaph—ﬁﬂmﬁth@—ﬂ@wly added - '

e

Respondent Nos:1,6 and 7 in course of the

v

LI

- day, At

. ’ Coy
Registry to issue notice to the newly
added Respondent\Nos4;-6 and 7 requiring
" them 'tﬂ:f{[q:.;t!l,eirswg»‘iftbn\’;;sr{atement by end'
- of:January 2000.° - .
January AN \®

.. Call this matter on 02.02.2009.

WHMM JGM?’

Bl - 5320 - 573 .
q/é'ﬁzi. o
AV 241205

Sl e peeet ey er,/

2"”‘”’" kgﬁw

M.PNo.1 511200?3" stands disposed- of.

(S.N. m m(&_%:y)

- Member{A) - - Vice-Chairman
akm
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. e 0902.2009 o this case Secretary to  the
- Government of india in the Ministry of

Agricuiture, Krishi Bhawan, New Delhi)]
and Secfretary to the Government of fndia
in the Ministry of Finance, North Block,
New Dethi-tand Director General, JCAR,
were added as new Respondent Nos.l, 6
and 7.

Despite notices o the newly added
Respondents, no written statement has

been filed by them. Ik appears, notice sent

has not been described therein,

Fresh notices be issued to the newly

added Respondent No.G [Secretary to the

- Government . of India in the Ministry of

. - ' Finance . {Department of Expenditure),

L e .- . 2o+ North Block, 'Newvl}elhi-m_), requiring them

{
: o ' ' to the Ministry of Finance has come back
| cod N R . unserved because the Departiment name

to file their counterfwritien statement by
31.03.2009.

Mr R..' Chetia, learned ‘(;Otlhsel
appearing for the Applicants, undertakes to
furnish envelope containing  required
postages and correct address  of
Respondent No.6 for issnance of natice to

the Secretary, Government of India in the

Ministry of Finance (Department of

Expenditure) in course of the day. He also

e

- o undertakes bo serve a copy of the QA to
Mr G. Baishya, learned Sr. Standing
Counsel for the Union of India, by day after

. ‘tomorrow, i.e. 11,02.2000,

Registry bo issne notice accardingly.

The lesrned Counsel for the Applicant
endertakes to file Rejoinder in this case by

31.03.2009.
)
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) CITRE R4y z Vice-Chairman
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V2og Ee i’ ;. 7 31.03.2009 - Cadll this mcﬁer on 18.05.2009 for hearing.
7 Icls , '
{?\ 575 %,—' e%"&ﬂ»@ Send copies of this order to the Appflcanf
L{/,,;%_, m ond to the- Respondents in the cddress given in
Neows gy o P Rop gy the QA 7
%‘-‘A%' Mé W,\ -, g
o : ‘ (M.R.Mohanty)
/‘P{%g / | . . Vice-Chairman
< /bb/ .
\ o 8. 05 .2@09 ‘Call this matter on 28th ©
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Al gﬂ-wq' )fb DN Bayal)

X2'B L%guu N\/Bb /0& nzlber (A)

Oppidcant oA nesporcluns
ol Do - 188 % fo 1888

s QO - 09 |

© 20.07.2009

/bb/

newdy

( alb- this matter on 31 03, 9009

4

A copy of ﬂ:is __o;z;,d\er be ﬁanded m;er

159) Mr

Counsel for the Union of india.

G. Beishya,

learned Sr.

Standing

July, -2009 awamng reply ‘from - the

B Govt. of India.

¥

(M.R.Mohanty} '
Vice-Chairman

 This case has wrongly been listed 'roddy.

Call this matter on 28.07.2009.

(M.R.Mohantyj]
Vice-Chairman
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- ‘ : *28.07.2009 There is a prayer for adjournment on
behalf of the Applicant. '
i Co Call this matter on 08.09.2009 for
"“- Casge. , g

e ath, - v hearing. | _ _
‘{n:a“r heasd' mop ﬁ%- | \@r %;Q

(M.K. Chaturvedi) (M.R. Mohanty)

b '9, @'9 - | Memtber (A) - Vice-Chairman
;T . - nkm .
W&k@m}m‘\g - 08.09. 2/09 On the prayer of the counsel for
g Y ot e &,,NM both the partlas, call this matter on
e Yo T {l ondadls . 06.11.2009 for hearing.
| R kKo ot
A 11"(}; oA, . @) In the written statement (filed on
Y ' . behalf of ICAR) it has been disclosed that
. % proposal to create posts was sent to the

-~ Y

‘ ' : Government of India and Ministry of

) Finance wanted to borrow time till the next

o . Plan period for release of rr;oney for

““l 9 5&9 9 : creation of new posts." That has not yet

OO'P'\/ O% Vlu, G’r /L(}, 'DM been done; as has been disclosed by the

Learned Counsel for ICAR.

3 9.-09 alomy v Th com( ;
&1‘ TLUL o k OMﬂ( M)% PW (3)_ In the aforesaid premises, send

copies of the O.A. and written statement to

M SLM/[ d)"" D g.éc/-H’O’h the Department of Expenditure of Ministry

16‘0"( \' =Xl LLA.M?,. 0% W Qun’t - of Finance (Respondent No.6) requiring

4)0 _ W\L . - rvc‘l’ Nor‘é, _ them to give their instruction/written
2 pom 0(’(“ 2 ™

statement * by next date through the

‘2—'——— ST . Standing Counsg\]‘ for Govt. of India.

Vide Db~ 13T | S

‘DM'Z— o S_/q /Oq . (4) B Call fhls matter on 06.11.,2009,
)] Send copies of this order to the

Zf; . Respondents and to Respondent No. 6

(along with the copy of the 0O.A. and
written statement of ICAR) in the address

e case ds "LUV%, dor g}ven in the O.A.
heandmsy. |
51109

(M.R.Mohanty)
Vice-Chairman
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OAMNo.2I9of2007 kS
061!2&9 List on 17.11.2009 aiong . Wi%h
Q.A.275/2006 as it is stated 'rhof these are
onologous mcﬂers SR
Y Ko
{(Madan KwMmar Chofurvedu] (Mukesh Kumat Gupfo)
3 Member {A) o ﬁMemb.er {9 -
/bb/ 2 < e N A .

’ ‘ 1711 2009 0 Dn the request of Pfoxy counse! on -

_,'Q_ L ) A o behqlf of responden'fs case. is cdjourned to -
T - 23.11.2009 g
ot Listthismatteron 23.11.2009 ,‘
T T y 'J E‘ -
o S L (McdonK ar Chaturvedi)  (Mukesh Kumar Guptt)
s © . Member(A) . Member (J}
,.:-,‘:,-.:,» '_k o R /Db/ ' o ! &
' 25_.11_.2009 Mt.M.2.Azad, leaned St counset for

‘ fhe " Applicant states fhot telief clolmed in
7‘ para 10(il) mﬁggn% “regularization  in
e E—- i service since 1988 s nof pressed and
- e "rherefo:e. Apoilcon’f would conflne to other
T T reliefs prayved in the Fpre_sem‘ O.A.. Thi$
‘ St statement has bosicolly been made on the
“ obj'ecﬁon of Mis.RS.Choudhury, leamed
counsel for iCAR fhat the refiefs cigimed in
the O.A: are not consequenhoi to each other

“and are prohnbnfed under S.eeéfgw 10 of ’rhe 5)

CAT {Procedure} Ruies, 1987.

P S - List on 07.12.2009. . : ‘
- . {Madan Ku rCho‘rurvedu (Mukesh Kurnar Guofo)
o Member (A) i Member (J)
{ ‘ ’/ ‘ ;
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O.A. No. 219 of 2007

¢
07.12.2009 List the matter on 07.01.2010.
. A
{(Mukesh Kumar Gupta)
Member {!
fim/
07.01.2010 On the request of Applicant, case is
adjoumned to 19% January, ZOIO.V
List the matter on 19.01.2010.
% -
‘ A ‘
(Madan Kumaf Chatuivedij {Mukesh Kumar Guptaj
Member (A} Member {1}
iPBf ‘
16.01.2010 By the present application, Kapil Deo

Chaudhary, who is working as casual
labourer since 1988 and conferred
tem paara:fyr status in terms of Government of
India  “Casual Labourers (Grant of
Temporary Status and Regularisation)
Scheme, 1993, challenges communication
dated 19.06.2007 and 05.02.2007. Vide
earlier communication, applicant’s
candidture to ‘the post of Office
Superintendent-cum-Accountant as well as
1DC notified on 24.30 December 2005 has
not heen considered stating that he was
overaged and as- per cdarification from
Headquarter he “is not eligible for getting
age relaxation for Group ‘C' and ‘B’ post”.
Vide communication dated 05.02.2007
National Research Centre aon Mithun had
conveyed to Director, NRC, that as per
Headquarter = communication dated
13.00.2006 Temporary Statws— Lahourers
were not eligible for age relaxation, which
was reiterated vide communication dated
19.06.2007. Contention raised hy the

-

applicant is that aforesaid advertisement,



OA 219) 20 - ,.v\/

" 1 i
[ . *

i

--‘vildé instruction No.3 specifically conveyed 4o ] ubffc at

large that: “No . age bar will he applicable
for serving 1ICAR employees”. Since he had
been serving ICAR and doing regular
nature of work ‘as Superintendent-cum-
Accountant and Sénior. Clerk: for more than
a decade and as the advertisement did not
~“make out any further - clarificetion about
regular, temporary or otherwise, he cannot
be treated as ineligible on the ground of
overage. In this vieyv, learned Sr. rAd‘vocal:e
prays that he is entitled Fo;' relief as prayed
for.

" Respondents in “their reply have
stated that as per clarification issued by the
Headquarter, temporary service casual
Jabourers are pot eligible for getting age
relaxation. Appointment to aforesaid po;st
has been carried and as on date no post is
vacant where applicant could be adjusted,
contended Mrs R.S. Choudhry, learned
counsel for respondent Nos.3 and 5. It is
further stated that the selected candidate
has been shifted to another unit of ICAT of
same institute namely, National Research
Centre 'p:u Mithun, 1CAR, Jharnapani,
Nagaland.

Placing reliance on ICAR- Technical
Services Rules, particularly psra 8.4
wherein age is prescribed for Technical
Service§ Category 1, I and 111 respectively,
it was stated that specific age lilmit for
each category specifically. However,
candidates belonging to S8C/ST are provided
normal age relaxation applicable to

Government employees.

We have heard bhoth sides and
perused the pleadings.
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A s Reply filad and verified on 04.12.2007
F does not make any averment about the

selection of any candidate or selected

person against aforesaid vacancy and his

S R

posting. If that be so, respondénm are
directed to file a specific affidavit placing
L ' on record information on said aspect,
W including order of appointment as well as
transfer order, if any, to some other unit to
establish that the selection process initiated
in December 2001 bas culminated into an
appointment much prior to the institution of
present O.A., which was preferred _6n
16.08.2007 and non-impleadment of the
selected  candidates  will unswit  the
-applicant. This shall be done within three

weeks positively.
e L List on 12.02.2010.

Copy of the order be mae available to

A
L
M}'/ ’ learned counsel for regpondents for
0 i e
0 comphance.
B "(\6\\0’\ .
470

betry, S IFGEFT eb13 '*’ 0t \w/ B <
e n il tiEr e e i e qemagitadan xurhar Chaturved) IMukesh Kumar Gupia)
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29.03.2010 On the wrilten request of Ms RS,
_ P
Choudhury, learned counsel for the

respondents, adjourned taét'}}ii}:&,}!f}i ),
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{Madan i@r Chaturvedi {Mukesh Korma Gupla)
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| 05.04.2010. _ On the request of ptoxy counsel for the
' ? M case is adjoumned to 6.5.2010. “
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‘ ' ' (Madan Kr/Chaturvedi) (Mukesh Kr. Gupta)
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CENTRAL ADMINISTRATIVE TRIBUNAL
/ " GUWAHATI BENCH

Original Application No. 219 of 2007
Date of Deciston: 06.05.2010
Kapil Deo Chaudhury SR o
et rteeetteeeneenerre sl cesrsernssnsniraneensess  Applicant/s

Mr: M.Z. Ahmed, Sr. Advocate o ‘
..... etteeeeeteeaeeaeeaie it erteneeeesessensinsnsseassenss i nsanneessss AdVOCates for

the Applicant/s

R R I -000..5-'0-.40......-.-.----.ocoool ooooooooooooooo Mvwate forthe '

" Respondents
”

- CORAM:

~ HON'BLE SHRI MUKESH KUMAR GUPTA, MEMBER ()
HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A).

1. Whether mporters of local newspapers may be allowed to see the
Judgment ? T S /sINo

2. Whether to be referred to the Reporter or not ? Y)GQINO,

3.- Whether their Lordshnps wish to see the fair copy

~ Of the Judgment ? _ }GS/NO

Judggzént delivered hy
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CENTRAL ADMINISRATIVE TRIBUNAL
GUWAHATI --BENCH:

Ongmal Apphcatxon No 219 of 2007

Date of Decision: 'I'hts the 06" day of May 2010

HON BLE MR MUKESH KUMAR GUPTA MEMBER (J)

HON 'BLE MR. MADAN KUMAR CH.ATURVEDI MEMBER (A) .‘

'Kapll Deo Chaudhuty
Temporary Status Mazdoor

. National Research Centre on Mithun
(ICAR), Jharnapani, Medziphema =~ : >
District - Dxmapur Nagalnd. - Applicant

By Advocabe Mr. M.Z. Ahmed Sr. Advocahe along with Ms B. Dutta
) -Versus-

1. Umon of India
' Represented by the Secretary 2
to the Government of India
- Ministry of Agriculture
Krishi Bhavan, New De!hi -1,

2. The Director- B '
Ministry of Personnel and Training
Government of India, .

. New Delhi -1

3.  The Director
. National Research Centm on Mxt.hun'
ICAR, Jharnapani, Medziphema
" District - Dimapur Nagalnd.

4. Under Secmtazy (Animal Sciance)
" Government of India, ICAR
Krishi Bhavan, Naw Detlhi.

5. . The Assistant Admmmtrative Ofﬂcer )
- National Research Centre on Mithun
- ICAR, Jharnapani, Medziphema '
District - Dimapur, Nagalad. '

6. The Secretary o
.. - To the Government of India
B ' Ministry of Finance -
q[ - _North Block, New Delhi -1,

_;_,;_.__,,_Page 1of3




O:A. No. 219 of 2007

Y

7.  Indian Council of Agricultural Research
Represented by the Director General
Krishi Bhavan '
Dr. Rajendra Prasad Road
New Delhi - 1. ‘ , ....Respondents

By Advocate: Mrs. R.S. Choudhury.

ORDER (ORAL)

HON'BLE MUKESH KUMAR GUPTA, MEMBER (]):

| Heaﬁd Mr. M.Z. Ahmed, learned Sr. Counsel appearing for

Applicant and Mrs. R.S. Choudhury, learned counsel for Respondents.

2. ' A detail order has been passed after hearing both sides on

19% januaqr 2010. We are not reproducing the satd order to avoid
burdening the record. In terms of aforesaid order, Respondents have
filed an affidavit whereby vide para 7, it has been specifically stated
that selection process initiated by issuing concerned advertisement
culminated in the offer of appointment to Th. Dipal Meitei on 31% July
.2006 itself and he joined on 01* August 20086. Later he was offered.
the post of Assistant on 29.11.2007. Said official has not been
‘impleaded in present pmceédings‘ and therefore third party interest
accrued in the meantime. It Ais further stated that it is a trite law l:’hat a
party whose interest is dinegtly of indirectly affected, is a necessary
party and in ébsence of impleadment of such official, no proper
adjudication can he made. Nonljoinder of necessary parties is fatal

and therefore present O.A. is liable to be dismissed.

3. Both sides agree that in this view of the matter, ex-facie,

no relief can be granted. Issue raised by the Applicant cannot be

~

adjudicated as any observation made directly or indirectly will affect

said official.

Page 2 of 3




‘O.A. No. 219 of 2007
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4. R Mr M Z. Ahmed learned Sr. Counsel appeanng for

| Apphcant states that he would be satisfied if present O.A is &sposed
of by makmg an observat:on that i in case any suitable pDSt is avallable o

: ~ in future, t.he Respondents should cons:der him, despite his being

. over-a_ged. Since. this. question has not been ra_lsed m_ present 0.A.,
-‘consideratidn ?:f such an eventuélity ié not.pos;'!i‘bl'e axcaﬁt ‘making .

| observatlon that if such a sltuatnon arises in future, he would bé at
rhbertv to make anpropnate representatlon to the concemed '

authontles which we exnect would be considered falrlv and mstlv by

the authonues takmg a sympathetic view, keeping in wew his long

service.

Thus, O.A. is disposed of. No costs.

AR CHATURVEDI) ~ (MUKESH KUMAR GUPTA)
Member (A} - Member (I)

/pb/

‘Page 3 of 3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ~
GAUHATI BENCH, AT GUWAHATI

e

OA.No. 21 /2007

Kapil Deo Chaudhury
......... Applicant
-Versus-
Union of India & Ors
.......... Respondents
LIST OF DATES
1988 The Applicant was appointed as Casual

Labourer and was engaged as Office
Superintendent- cum Accountant/Senior
Clerk in the Office Of N.R.C. on Mithun
[.C.AR,, Barapani.

\%v
Pr.6.4/P4

Annexures- 1,2 & 3/Pp 17 to 19

16/02/1990 The Principal Bench of the Central
Administrative Tribunal, New Delhi, passed
a Judgment and Order on the basis of which
the Applicant and other Casual labourers
working in the [CAR were later granted the
Temporary Status w.e.f 1/09/1993 by the
Respondent No.2.

Pr-6.4/Pp-4 and 5.

08/04/1991 The Respondent No.2 issued a letter granting

age relaxation to casual labourers working in
the LC. AR.

Pr-6.24/Pp-12
Annexure-14 /Pp-34 o




1993

. 10/09/1993

12/12/1996

12/03/1997

i

2

The Office of the National Research Center
on Mithun was shifted to Jharnapam,
Nagaland, and the Applicant was also made
to shift to Nagaland. |

Pr-6.3/P-4.

The Director, Ministry of Personnel and
Training  issued Office = Memo.
No0.51016/2/90-Estt.(C),  whereby  the
Scheme titled Casual Labourers(Grant of
Temporary Status and Regularisation)
Scheme was notified and accordingly the
Respondent” Authorities of the NEH Region
granted Temporary Status Mazdoor to all the
Casual labourers along with the Applicant
w.e.£.1/09/1993

Pr-6.6/P-5,

ICAR Headquarters, by a letter, directed
the Directors of the ICAR Research
. institutes and others to submit quarterly
Reports and also directed that in the
meantime for the next two years no
vacancy in Supporting Staff shall be filled
-up other than from the casual Labourers
with Temporary Status.

Pr-6.11/Pp-7
Annexure-4/ Pp-20 and 21.

12/01/i1998’

The Respondent Authority at New Delhi
directed all its Units by a letter that all
vacancies in Supporting Staff Grade-I to
be filled up by the Casual labourers with
Temporary Status and if it was not
possible to regularise the Casual Labourers
with Temporary Status, the respective
Directors were asked to propose creation
of Posts in the IX Plan for Supporting Staff
for clearing the backlog of Casual
Labourers with temporary Status.
Pr-6.13/Pg-8
Annexure-5/P-22

This learned Tribunal by an Order in G.C.
No. 112/1987 relating to some of the



February 2005

09/06/2005

24-30 December 2005--------

121/01/2006

O .

v

3

‘Casual employees of the ICAR, observed

that as regards the claim of regularisation
of the Applicant in the instant case it 1s not
justified for the learned Tribunal to make
any Order and hoped that the Respondent
will take necessary steps in accordance

 with law.

Pr-6.10/Pp-6 and 7

The applicant along with other Casual
Labourers, were given the benefit of
General Provident Fund which continued
till February 2005 until it was suddenly
stopped, and instead offered the Casual
labourers with . Temporary Status the
benefit of Employee Provident Fund,
which was not acceptable to the Applicant
as well as the other Casual Labourers.

Pr-6.7/Pp-5 and 6
A letter No. RC (9) 26/2005 was issued by
the Senior Administrative Officer under
Director, ICAR Research Complex, North
Eastern Hill Region, Barapani, which
indicated that some form of process has
been initiated for regularisation of 325
Posts- of Temporary Status Mazdoor
serving under Director, ICAR Research

- Complex for North Eastern Region,

Barapani, Meghalaya.

Pr-614/P-8

------ The Director, National Research Center on

Mithun(ICAR),  Jhamapani, Nagaland
published an advertisement No. 02/05 in
the Employment news calling for interview
for the Post of Superintendent-cum-
Accountant.

Pr-6.15/Pp-8 and 9
Annexure-6/P-24

Applicant applied for the post of
Superintendent-cum-Accountant.

Pr-6.15/Pp-8 and 9
Annexure-7/P- 25




2006

. 28/06/2006--

01/08/2006

10/08/2006

19/10/2006

05/02/2007

The Director, National Research Center
on Mithun (ICAR), Jharnapani,
Nagaland published an advertisement
No. 1/2006/Nagaland for the Post of
Lower Division Clerk.

Pr-6.16 /P-9

The Applicant applied for the post of
LDC in the Office of the National
Research center on Mithun, Jharnapani,
Nagaland against the Advertisement
No. 1/2006/Nagaland/Post, to which he
had not been called for interview.

Pr-6.16/P-9
Annexure-8/P-26A

Two _other GashdtLabourers were Te given
regular _appointment _ mstead B g_fﬁ the
Apphcant -

RS

Pr-6.16/P-9

The Applicant applied for the post of
Office Superintendent-cum-
Accountant in the Office of Krishi
Vigyan Kendra, Kaushambi(1.C.A.R.)
Ministry of Agriculture, Government of
India.

Pr-6.21/P 11

This leammed Tnbunal in O.A. No.
113/2005, dismissed an Application of the
Casual Employees with Temporary Status
who had approached this Tribunal being
aggrieved with the withdrawal/ stoppage of
the General Provident Fund benefit.

~ Pr-6.8/P-6.
Call letter was issued to the
Applicant.

Pr-6.22/P-11
Annexure-13/P-33

The Under Secretary (Animal Science),
National Research Center on Mithun,
Jharnapani, Nagaland, issued a letter to
the Director, National Research Center

——



<,

17/02/2007-

18/06/2007

19/06/2007

e

5

on Mithun, Nagaland that relaxation of
age of Temporary Status Labourers to
make them eligible for the post. other
than the Supporting Staff, i.e. the posts
under Group C and B is not admissible.

- Pr-6.19/P-10
Annexure-12/P-32

The Applicant  submitted a
representation for not calling him for the

~interview for the Post, he had applied

for. -

Pr-6.17/P-9
Annexure- 9/Pp-27 and 28

As no reply was received by the

- Applicant against the representation

dated 17/02/2007 the Applicant again
submitted a reminder before the
Director, National Research Center on
Mithun, Jharnapani, Nagaland.

Pr-6.18/Pp-9 and 10
Annexure- 10/Pp-29 and 30

Assistant Administrative Officer by a
letter informed the Applicant that as per
the Headquarter letter dated 05/02/2007
Temporary Status Labourer 1s not
eligible for the purpose of getting age
relaxation for the Post of Group B and
Group C and as such owing to overage,
the case of the Applicant could not be
considered for calling for interview to
the Post of Superintendent-cum-
Accountant as well as Lower Division
Clerk.
Pr-6.19/P-10
Annexure-11/P-31
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ' .EQ
GAUHATI BENCH, AT GUWAHATL

0.A. No. 2A\9q 1007

IN THE MATTER OF:-

An application under Section 19 of the
Central Administrative Tribunals Act,
1985.

-AND-

IN THE MATTER OF -
Kapil Deo Chaudhury,

Temporary Status Mazdoor,

National Research Centre on Mithun
(ICAR), Jharnapani, Medziphema,
District: - Dimapur,

- Nagaland.
..... APPLICANT

D umen o Imcko, mepresnted by |
% i’wma o e (jesvv.uam"}
% Dneba,
th:,sny A A-predduae
Kok Bhyom , Nuo pethn -1
( Fnpeadd n Nuo Neapodet Voi_
e P Opdu deded "e/l

Zz

Union of India, represented by the
Secretary to the Government of
India, ICAR, Krishi Bhawan, New

The  Director, Ministry of
Personnel and Training,

Government of India, New Delhi-1
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The Director, National Research
Centre on Mithun, ICAR,

Jharnapani, District: -Dimapur,

" Nagaland.

Under Secretary (Animal Science),
Government of India, >c¢ar

(i

Krishi Bhawan, New Delhi. .

The Assistant Administrative Officer, ~
National Research Centre on e
Mithun, ICAR, N

Jharnapam, Nagaland.

......... RESPONDENTS

PARTICULARS OF APPLICANT: -

That the Applicant is a citizen of India, who after having graduated

in Commerce from Allahabad University, joined as casual labour

under the Indian Council for Agricultural Research (TCAR) in the
year 1988, with the fond hope that his services will be regulaﬁéed n
due course of time upon satisfaction of the Respondent Authority.
Subsequently he was appointed as a Temporary Mazdoor from
01/09/1993 and has been engaged in the works as that of a regular
Superintendent-cum-Accountant at ... . — - ., National
Research Centre on Mithun, Jharnapani, in the District of Dimapur,
Nagaland. Since the Applicant had been made to do the regular
nature of  works all along till date, he has been denied
regularisation of his service in spite of various representations. Even
though he had applied for the Post of Office Superintendent -

cum- Accountant against the Advertisement No. 02 /2005 and also

v
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for the Post of Lower Division Clerk in the Office of National
Research Centre on Mithun, Jharnapani, Nagaland on 28/06/2006
against the Advertisement No. 1/2006/Nagaland/Post/ dated
07/06/2006, he had not been called for interview purportedly

owing to being over aged.

PARTICULARS OF RESPONDENTS:

That the Respondents are the authorities under whom the
Applicant has been serving as Casual labourer in the North East
Hill Region and even though they have the power to regularise the
services of the humble Applicant,' they are deliberately exploiting
him and denying the service benefits to which the Applicant would

be otherwise entitled to after regularisation of his service.

JURISDICTION:-

The Applicant declares that this Application "is within the |
jurisdiction of this learned Tribunal, at Guwahati.

LIMITATION

This Application has been filed within the period of limitation as
contemplated under section 21 of the Central Administrative
Tribunals Act, 1985.

ORDER AGANST WHICH THIS APPLICATION HAS‘ BEEN
FILED: -

L Non-regularisation of the service of the Applicaht. '

II.  The purported letter No. F. No. 11 (4)/2006-IA-1 dated
05/02/2007 purportedly issued by the Under Secretary
(Animal Science), National Research Centre on Mithun,

9



IV.

&
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Jharnapani, Nagaland, which is apparently fabricated and
fraudulent.

The letter No. NRCM (G) 134 (Part-I1)/05 dated 19/06/2007
issued by the Assistant Administrative Officer, National
Research Centre on Mithun (ICAR), Jharnapani, Nagaland.
Non-calling for 'intérview for the Post of Office

Superintendent-cum-Accountant against the advertisement

'No.02/05 published in Employment News dated 24-30

December by the Director, National Research Centre on
Mithun (ICAR), Jharnapani, Nagaland and for the Post of

Lower Division Clerks against the advertisement No. 01/06.

6. FACTS OF THE CASE: -

6.1

6.2

6.3

6.4

That the humble Applicant is a citizen of India and is
presently residing at Jharnapani in the District of Dimapur,
Nagaland.

That your humble Applicant after having graduated in
Commerce from Allahabad University, was appointed as
casual labour under the Respondents in the year 1988 and
was engaged as Office . Superintendent-cum-
Accountant/Senior Clerk in the Office of the National

Research Centre on Mithun at Barapani.

That in the year 1993, the Office of the National Reseafch

Centre on Mithun was shifted to Jharanapani, Nagaland and
as such the Applicant was also made to shift to Nagaland.

That the Applicant has been serving at National Research
Centre on Mithun (ICAR) (hereinafter called the NRCM),
Jhaﬁlapani, Nagaiand in the same capacity of an
Accountant/ Senior Clerk, which is a similar nature of
service as that of a regular employee of ICAR, with utmost
sincerity and without any blemish and to the satisfaction of

all concerned. It was only w.e f. 01/09/1993, your Applicant



6.5

6.6

6.7

5

along with other casual labourers working in the ICAR were
given temporary status, based upon a Judgment and Order
dated 16/02/1990 passed by the Principal Bench of the
Central Administrative Tribunal, New Delhi.
Copies of sorﬁe of the Certificates 1ssued by the
concerned Officers regarding the nature of
works done by the Applicant are annexed

hereto as Annexures-1, 2 and 3 respectively.

That it was incumbent upon the Respondent authorities,
soon after granting temporary status to the Applicant as well
as other casual labourers working in the ICAR, to regularise
their services since they have been doing similar nature of
works all along as that of regular employees of ICAR and
the Respondent authorities undoubtedly never felt the need
to abolish any of the Posts held by the Apph'cant as well as
the other casual labourers in ICAR.

That upon the Office Memo No. 51016/2/90-Estt (C) dated
10/09/1993 being issued by the Respondent No.2, whereby
the Scheme titled Casual Labourers (Grant of Temporary
Status and Regularisation) Scheme was notified, the
Respondent authorities of the North Easten Hills Region
granted the Temporary Status Mazdoor to all the casual
labourers along with the Applicant w.ef 01/09/1993 but
after more than 14 years having elapsed, the Respondent
authorities of North Eastern Hills Region bave, on some
pretext or the other, failed to regularise the services of the
Applicant except for a couple of casual labourers.

That upon being granted the status of Temporary Mazdoor,
your humble Applicant along with other casual labourers,
they were also given the benefits of General Provident Fund
and the said benefits continued till February 2005 but alt on

a sudden, the Respondent authorities, without giving any



6.8

6.9

6.10

w4

6

prior Notice to your humble Applicant and the other casual

labourers, arbitrarily and illegally stopped the said General

Provident Fund benefits and instead offered the casual

labourers with temporary status the benefits of Employees

Provident Fund, which was not acceptable to the Applicant

as well as the other casual labourers.

That being aggrieved by the action of the Respondent
éuthoﬂﬁes, the members of the casual employees. with

Temporary Status approached this learned Tribunal by way

of O.A. No. 113/2005, but unfortunately this learned

Tribunal, by an Order dated 10/08/2006, dismissed the

Application of the casual employees with Te}nporaly Status

on the ground that the Tribunal ought not to adjudicate upon

the issues raised, which purportedly arises out of a Policy

matter of the Government involving expenditure mn respect

of the defined contributioﬂ under General Provident Fund

Scheme, whereby it was stipulated that no deduction shall be

made towards General Provident Fund contribution from the

Government servants joimng the service on or after

01/01/2004 as the General Provident Fund Scheme was not

applicable to them. |

That even after repeated requests made by the Casual
labourers with Temporary Status, the Respondent authorities
while allowing the Applicant along with others to continue
to serve the Respondent ICAR for many years, failed to
regularise their services as per directives of not only the
mstant Tribunal in O.A. No. 32/1991, but also directives of
the higher authorities.

That it is pertinent to point out that this leamned Tribunal, in
an earlier Order dated 12/01/1998 in G.C. No. 112/1987
relating to some of the casual employees of ICAR, observed

as follows: -
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6.11

6.12.

E
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“ As regards the claim of regularisation of the
service of the Petitioner we do not think that we shall be
justified in making any Order in the facfs and circumstances
of the case but we hope and trust that the Respondents will

take necessary steps in accordance with law.”

That it is necessary to point out that by a letter dated
12/12/1996, ICAR Headquarters directed the Directors of
ICAR Research Institutes and others, to submit quarterly
Reports as per the enclosed format and had also directed that
in the meantime for the next two years no vacancy In
Supporting Staff shall be filled up other than from the
Casual Labourers with Temporary Status. The Competent
Authority had also ordered that the Director/AO of the
Institute would be held personally responsible for violation
of instructions related to casual labourers regarding
engagement, regularisation etc., and that in éppropriate cases
responsibility may be fixed and may lead to even

disciplinary action.

A copy of the aforesaid letter dated 12/12/1996 is

annexed hereto as Annexure-4.

That the Respondent authority failed to submit the Reports
as directed by the aforesaid letter dated 12/12/1996 and
whatever information has been sent was only to mislead
ICAR Headquarters.' Posts, as directed were not at all
created and instead, in total violation of the 1993 Scheme,
the Respondent ICAR have appointed a number of Contract
labourers to regular Posts, that too, not only in Group-D but
also in Group-C Posts by totally ignoring the Applicant and

his similarly situated colleagues.



6.13.

6.14.

6.15.

A

8

That the admitted position is that 'the Respondent authority
at New Delh directed all its Units by letter dated
12/03/1997, after' granting Temporary Status to all the
eligible casual labourers, that all vacancies in Supporting
Staff Grade-I be filled out of casual labourers with
Temporary- Status. Further, the résultant vacancies of higher
Posts m Supporting Staff may also be filled from eligible
casual labourers granted Temporary Status. If it was not
possible to regularise the casual labourers with Temporary
Status in spite of the aforesaid measures the respective
Directors were asked to propose creation of Posts in the X"
Plan for Supporting Staff for clearing the backlog of casual
labourers with Temporary Status.

A copy of the aforesaid letter dated 12/03/1997

is annexed hereto as Annexure-5.

That it would be evident from the letter No. RC (G) 26/2005
dated 09/06/2005 issued by the Senior Administrative
Officer under Director, ICAR Research Complex, North
Eastern Hill Region, Barapani that some form of probess has
been initiated for regularisation of 325 Posts of Temporary
Status Mazdoors serving under the Director, ICAR Research
Complex for North Eastern Region, Barapani, Meghalaya
but it appears that no efforts have been made by the
Respondent Authorities, in as much as till date, only about 8
Temporary Status Mazdoors have so far been appointed on
regular basis.
That it 1s neceésary to point out that your humble Applicant
had since applied for the Post of Angpbﬁgendent/i e
which was advertised by Advertisement No. 02/2005
but he was not even favoured vﬁth ény call letters and

instead some contract labourers have been given regular
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appointment, which was in total violation of the directives of
the Respondent authorities themselves. It would be apparent
that the Office of the Respondent No.3 has been deliberately
publishing Advertisements for various Posts wherein the
requirements for eligibility have been made extremely
stringent with a view to deny your humble Applicant and
other eligible casual labourers a right to claim such posts.
A copy of one of such Advertisement
No0.02/2005 dated 24-30 December 2005
published in the Employment News and the
applications are annexed hereto as Annexure-6
and 7 respectively.
That the Applicant begs to state that the Applicant had once
again applied for the Post of Lower Division Clerk (LDC) in
the Office of Respondent No.5 against the Advertisement
No.01/2006 but he was again not favoured with any call
letters and instead two other Canij«j" %‘E)ﬂurers had been given |

regular appointment and they joined their services on

L 23[0%]5607 -
| ArMei

A copy of the Applicant’s application

is annexed hereto as Annexure-8

That the Applicant thereafter submitted a representation
dated 17/02/2007 for not calling him for the interview for
the Post he had applied for.

A copy of the aforesaid representation dated
17/02/2007 is annexed hereto and is marked as
Annexure-9. |

That as no reply has been received by the Applicant against
his representation dated 17/02/2007, the Apphlicant once
again submitted a reminder dated 18/06/2007 before the

2l
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Director, National Research Centre on Mithun, Jharnapam,

Nagaland, Kohima.

A copy of the aforesaid reminder dated
18/06/2007 is annexed hereto and is marked as
Annexure-10.

6.19. That in response to the aforesaid letter dated 17/02/2007 and
18/06/2007, the  Assistant Admunistrative  Officer,
Respondent No.5 by his letter dated 19/06/2007, informed
your humble Applicant that as per- Headquarter letter dated
05/02/2007 Temporary Status Labour is not eligible for
getting age relaxation for Group-C and Group-B Post and as
such owing to overage, the case of the Applicant could not
be considered for calling for interview to the Post of
Superintendent—cmn-Aécountant as well as Lower Division
Clerk. The aforesaid purported Headquarter letter dated
05/02/2007 was also sent along witli the letter dated
19/06/2007.

Copies of the aforesaid letters dated 19/06/2007
and 05/02/2007 are annexed hereto and marked

as Annexures 11 and 12 respectively.

6.20. That a mere reading of the letter dated 19/06/2007 read with
the enclosed letter dated 05/02/2007 indicates that the said
letter dated 05/02/2007 is a fraudulent document
manufactured by the Assistant Administrative Officer,
Respondent No.5 manufactured for the sole purpose of
denying your humble Applicant the right to the Post against
which he had submitted application by stating that “

Relaxation of age of Temporary Status Labour to make them

eligible for the Post other than the Supporting Staff, 1.e. the

Posts under Group —C and B is not admissible”, without any

authority of law. In the absence of any authentic directives
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from the ICAR Headquarter, New Delhi this learned
Tribunal necessarily placed reliance upon the aforesaid letter
dated 05/02/2007, more so, as the Respondent Authorities at
Barapani have in fact appointed both Contract labour as well
as Casual Labour in both Group C and B Posts in the recent
past.

6.21. That in this connection the Applicant states that the
Applicant had also applied for the Post of Office
Superintendent-cum-Accountant in the Office of Krishi
Vigyan Kendra, Kaushambi (ICAR), Ministry of
Agriculture, Government of India.

6.22. That the Convener, Selection Committee, Krishi Vigyan
Kendra, Kaushambi by their letter dated 19/10/2006, called
your humble Applicant for the interview for the Post of
Superintendent-cum-Accountant to be held on 05/11/2006 at
3.30 P.M,, and even though the Applicant is overaged, but
the Applicant could not appear before the said Selection
Committee owing to the late receipt of the call letter dated
19/10/2006, and his own personal problems at the relevant
time.

A copy of the aforesaid call letter dated
19/10/2006 is annexed as Annexure-13.

6.23. That the Applicant is continuing to serve as the
Superintendent-cum- Accountant since his joining the ICAR
in the year 1988, a Post which is much above the minimum
Group D Post and he cannot be bound to start at the
minimum scale of pay prescribed for a Group D Post in the
event of regularisation and as such the Applicant will be
entitled to pay protection and he cannot be subjected to the
minimum of the Pay Scale in the lowest of a group in a
particular Office in so far as the minimum Pay Scale is

concerned. The last Pay drawn by any employee, before
. .

'
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regularisation of the Applicant must necessarily be protected
by the Respondent authority.
That the Applicént begs to state that the Applicant has been
serving as casual labour much before he was granted
Temporary Status Mazdoor w.e.f 01/01/ 1993, the Applicant
is entitled to be regularised in his Post and the same not
being done in spite of directives and commitments by the
Respondent authorities, even though ‘the Applicant had
applied for the Post of Superintendent-cum-Senior Clerk and
Lower Division Clerk. The Respondent authorities illegally
and arbitrarily denied your Applicant from getting an
appointment in a regular cadre in ICAR by not calling him
for interview on the ground of being over aged, in spite of a
direction that age relaxation be granted to the casual
labourers.

A copy of the letter dated 08/04/1991 issued by

the Respondent No.2 with regard to age

relaxation is annexed hereto as Annexure-14.

GROUNDS WITH LEGAL PROVISIONS: -

7.1

For that the Respondent authorities having committed
themselves to rggularise the services of the Applicant, they
were bound to do so within the TX® Plan period itself, by
creating Posts, if necessary, and they having failed so to do
for so many years, necessary directions ought to be passed by
this learned Tribunal in favour of your humble Applicant.

For that the instant application is in any event liable to be
allowed on the sole ground that the Respondent authorities, in
order to deprive the benefit of regularisation of service of the
Applicant, hés laid down stn'ngent" qualification requirements
in respect of Post édvertised by ‘them, which is a gross

violation of the directives of ICAR, New Delhi, whereby the

Z4
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Applicant even after having duly applied for the Post of
Superintendent-cum-Accountant/.. =~ - .. and later the
Post of Lower Division Clerk, was totally ignored and wés not
even issued a call letter, which is a clear case of arbitrariness
and discrimination and a violation of the basic fundamental
rights of the Applicant, as enumerated under Article 14, 16
and 21 of the Constitution of India.

For that the Applicant having been doing regular nature of
work as Superintendent-cum-Accountant and Senior Clerk
from his date of joining m ICAR as casual labour, is legally
entitled to be regularised in his Post, by relaxing the age.

For that the Applicant having admittedly been granted
Temporary Status Mazdoor under a special Scheme w.ef. -
01/01/1993, it was incumbent upon the Respondent authorities
to regularise his services, but the Respondent authorities
having failed to do so, this learned Tribunal must necessarily
interfere and pass necessary Orders in favour of your humble
Applicant.

For that by virtue of his long years of casual and thereafter
temporary service as Mazdoor in ICAR, the Applicant is
entitled in law to be regularised forthwith in his present Post.
For that the impugned letter dated 19/06/2007 and 05/02/2007
are liable to be set aside and quashed as being highly
arbitrary, illegal and discriminatory as it tantamounts to sheer
exploitation of the Applicant for over almost 19 long years.

For that your humble Applicant is a member of the North East
ICAR MAZDOORS’ Union and is a party in OA No. 275 of
2006 which is pending disposal before this learned Tribunal
but owing to the impugned letters dated 05/02/2007 and
19/06/2007, which are personal to your humble Applicant,
your humble Applicant had no option but to file the instant
Application.

5
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DETAILS OF THE REMEDIES EXHAUSTED

The Applicant filed representations dated 17/02/2006 and
»08/06/2006 before the concerned authorities but by the impugned
letters dated 05/02/2007 and 19/06/2007 issued by the Respondent
No.5 m the instant case, the Applicant’s representation stood

rejected.

MATTERS NOT PREVIOSLY FILED OR PENDING WITH ANY
- OTHER COURT OR TRIBUNAL

No case before this learned Tribunal or in any other Court of law
has been filed or is pending in any Court of law or Tribunal against
the impugned letters dated 05/02/2007 and 19/06/2007.

RELIEFS SOUGHT FOR

In view of the facts and circumstances narrated hereinabove the

instant Applicant prays for the following reliefs:-

1. The impugned letter dated 19/06/2006 with the

purported enclosed impugned letter dated 05/02_/2007&

aside and quashed.

II.. The mstant Respondent authorities be directed to forthwith

re_gularise_éf the services of the Applicant in the Post he has

e

been serving since 1988 and thereafter direct the Respondent

authorities to grant your Applicant full pay protection.

III.  Any other relief or reliefs as entitled to by the Applicant may
kindly be granted by this learned Tribunal.

5
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PARTICULARS OF THE L.P.O: -

I IPO.No- 322G 0405067
I. Date- & /8/07

III. Payable at Guwahati.

LIST OF ENCLOSURES: -

As stated 111 the index.
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VERIFICATION

I, Kapil Deo Chaudhary, son of Late Ram Pratap, aged about 42
years, residing at present, Jharnapani, District — Dimapur, Nagaland, at
present working as T.S.M. in thé Office of NRC on Mithun (ICAR)
Jharnapani, do hereby solemnly verify that the statements made in
Paragraphs

(45, 610 ¢ 612,610 17,620,621 23R 624 are
true to my  knowledge, those made in  Paragraph

(10,618,613 6222 being matter of records are true to the

information derived therefrom which I believe to be true and the rest are

my humble submissions before this learned Tribunal.

And I sign this verification on this the (gmday of July, 2007, at

Guwabhati.

Deponent



-
-

'NATIONAL RESEARCH CENTRE ON MITHUN |

SHILLONG. -179: 013, -

It is io certify that Shri. Kapil Deo Chaudha‘;'y's/q Late Ram Pratap Chaudhary has

- been working under me from 1988 10 1996. Based. on his: qualifications and

cx’periénce, 1 gave him the job of an Accountant/Sr. clerk, although he is a

“ﬂ:l.} W L—j_’a" eq-"—éﬂax:q q&w;;/% Coam o ApgricompleX
g e emdens sBRw 22834 (0 -
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22433 (R) -

ANDIAH COJNCIL - F AGRICU TURAL RESEARCH .., - o1
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ASEN PUR (NI AR SANKA DEV.COLLEGE) = 4 :
SiRs DRV CORTOR A NNEYURE -1

temporary status SS grade--1.cmployee in ICAR. He has successfully handled the job ‘
(s; of an office Accountant. Shri Kapil is a mctivated and honest, young gentleman
and does his duty with scniority and devotion. Shri Kapil has a stroig moral
character and a pleasing positive attitude. T wishhim all success in life.
i ' p A P .
_ ,‘/\jenr‘ma)
o LN.D'?
T WA Medziphema, Nagalend-797108,
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‘National Research Centre on Mithun (.C.A.R.)
Jharnapam Medziphemsz, Nagaland - 797 106
Phone ; (03862)-247327/24724

Fax : 03862-247341 -' A_NN EX VRE-Z

Dated:17.06.2006

TO WHOM IT MAY CONCERN

This is to curnfy that Shri Kapll Deo Chaudhary, son of - {.ale Sh. Ram Pratap o
Mauhariya Village, U!.P. is knowrn t¢ me since March 2002, He has been workms as TSL
in National Research Ceatre on Mithun since 1993 During my association with him |
found him to be very. obedient and hard working man with amiable nature. He has been
helping this institute in the Account Section in preparing salary, remittances etc. in the
computer and maintain sale record of mill:. o

There 13 nc;l;r-iﬁ.g to say against his moral character.

{ wish him all success in his future itic.

ot
‘ ‘\'A\)o
| (C. RAJKHOWA)
. N NRC on Mithun (ICAR)
” | 797106

re @ RQGG'\N‘G? | | l

S fentist (A l

.. é on M:ihan JCAR)G ll
.".'.J,uni. Nugmand gyl |

(o) “TRUE




NO.NRCM(GY/Appli./73/200V/ ' Dated:07.11.2001

TO WHOM IT MAY CONCERN

This is to cert1fy that Shri Kapil Deo Chaudhary S/o Late Ram Pratap Chaudhary a

penmnenl res:dent of Mauhnna (U P ) 18 worlnng in tlns Inshtute smce last 8 years as e

temporary status mazdoor Shn Chandhary has | .éhgaged in- the account branch of
this office smce last 8 yeara He. was mmnlngwe the responmbxhty to pnepm salay :
bills, arrear bills and other related { works in' the accounts branch in addition 10 attending
the bank duties regulnrly During my four. years of nssocmnon with him, I have observed

him to be 8 smcere and responsnble staff who can be rehed with responmb:hty

As far as 1 know Shri Chaudhary bear ﬁ' gOod moral character. _
| o a\
< ‘-\\
| / :

- o (K.M. BUJARBARUAH)
\ S Director.
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KRISTH Hll/\\’/\i\' NEA DL '
'F.N0.24-25/96-Cdn’. Dated the 12th December, 1996.

. To-

The Directors/Projecl Directors/Project Coordinstors/Zonal Coordinators ol ICAR

y o Rescarch Institites/NRCs/Zonal Coordimating Unit., - 1
;‘.-: . Sub: Regularisation of@isual Labourers with Temporary Status-Quarterty Reports
.:-“.“ * ' T :
© Siry!
The problems related to engagement of casual labourers, dectiration of Temporary Status
1 and their regularisation has been enpaging the attention of the TCAR, The matter was thorouphly
L discussed in the Mid-Year Review Mecting of the Ditectors of TCAR nstitutes hetd on Octaber
] 14-15, 1990, The decisions taken e reiterated Im strict compliance,
1. -~ Al cligible casual fabourers may be pranted Temporary Status cven in cases. where

Directors have sentsuch proposals to the respective SMDs provided the casuad Inbourers fullill
the eligibility condition in accordimee with the instructions ol the DOPT/ACAR. The additional
financial fiability oo this account, i any, will he horne within the sanctioned budget ol the:
lostitute. :

1

‘ /2 CFor next Lwo YEATS PO YAcHney in .SuppmhnL Stafl sill be filled other than Trom,.-
' casual labourers with Temporary Status. All vicancics in Suppmllm‘ Stalt grade’ ! should be

filled out of «.(mml fabourers grianted Temporary Status as per order vide 15 No, 24(15)/93-Cn
dated 24,60.90. The resultant vacancies of higher posts viz in SSG-I1, §80- HEand SSGAV in

! SU])[)UIUH)_, StalT at’ SSG-1 may also be filied from cligihle casual abourers gr mlul Temporary |
Sl(llps
3. Details of vacancies Tikely to arise as a resull ol retirement, promotion cte. of Supporting

stalT in the next two years may be intimated in the enclosed format to'the DDG concerned with'
1 ' a copy to OSIXS).

| | F In order to watch the progress of clearance of hacklog l?cgm'(ling regubarisation of casaal
P fabourers, the Tnstitutes  should send the intormation in the enclosed format to ihe respeetive
' DDG/ Subject Matter Division. The reports will be sent on quarterly hasis. The firstreport
. of compliance ol these instructions as on 31st December, 1996 may be sent positivety by 10(h
ol Japuary, 1997, The reports for the Tst 2nd, 3rd and 4th quulm miy be seat by 10Uy of

. v : l
April, July, Oclober and Fanuary of (he vemre respectively,  Arcopy ol the Tirst report may tso
be sent to the Courdination Section_in roen No, 504,

,,._,_._—-———“/—‘—“
P 5.7 77T RE inTormation relaied o Annual Budpet (Pan as well as Non plan) which is spent on
L tabour input for Cat A and Cat By be sent to o respeetive SMB with g copy 1o Digector
‘i“ inance) by 10t January, 1997,

— .
— ————
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276. ~ Ifin Inspite of all these measures it is not possible 1o repularise the cilsuul labourers with *
“Temporary Status, the Direclors may propose creation of posts in the Ninth Plan for Supporting
Staff for clearing the backlog of casual Jabourer with Temporary Sl.llus The posis created
, specxﬁcally for absorption of Casual Labourers will be co-lerminus on resignation, relirenicnt
or death of‘thc casual labourers. A detailed exercise may be done at the Institute level and posts
{ that are 11kbly to be rcqunrcd for clcarlng the backlog, as specified above in para 2 may also be
lntlmated tp the conccrncd DDG by 10lh hnuar\' 1997. | o

: ‘Z; Thc competent aulhonty has ordcmd that the Director/. /‘\O of the Institute would be held -
rsonally responsible for violation of instructions related to casual labourers regarding
| gagemcnt regularisation ctc. In appropriate cascs the responsibility will be fixed and niay
; I ad even to dlscu)lmary action. : - —

A_“ 1, (

Yours failhfully,

WYL
(G.C. Sharma)
OSD(S)

Encls: As above

_Copy‘lo :
Y DDGS/ #DG?/DS%/USS' NDGs are requested o ctnctl\ watch compliance ofth(,xa instructions
. oin 1e¢pdcl of Institutes under lhcnr control. The cases of \aol'mon of these mﬁuubnom may be
deah with strictly. : :
A 2 Director(P)/(Fin.)/(Works)/(DARE)
{ 3.PPS 10 DG/PS to Secretary/PS to FA
Secre{ary. ASRB
5 F&AOs of ICAR Institutes
6 Personal Section of A.M.

L
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“Staff will be filled other than from Casual LaboureIS'NitE

' Pl L

'TELEPHOMNE OFF . 338109/3318994

3388995 EXTN. oo o
+ . TELEGRAM . AGRISEC

_ TELEX , 531 - 62249 1CAR IN
ﬂﬁ&umﬁaqﬁmﬂwﬁmi

. [ -
1 wE 3l TR T a4 FE=- 110001

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KISk BHAWARN, Cr RAJENDRA PRASAD POAD; HEW DELHI 16 O0

F.No, 16(24)/96-PI&M Dated the , March, 1997

The Directors,

project Directors,

Project Cooxrdinators, :
7onal  Coordinators of IGAR Institutes,
National Research Centres,

Zonal Coordinating Units.

Subject:' Creaﬁioh'of posts in IX Five Year Plan- for
' .regularisation of Casual Labourers - red.

Sz,

: I am to invite a reference to this Council's letter
No., 24-25/96-Cdn, dated 12.12,1996 “communicating that all the
eligible casual labourers may be granted Temporary Status even
in cases where Directors have sent such proposals to the
respective SMDs provided the casual labourers fulfil the
egligibility condition in accordance with the instructions of

the DOPT/ICAR. The additional fipnancial liability on this
account, if any, will be borne within the sanctioned budget
of the Inhstitute and for next two years no vacancy in Supporting
Temporary Status, All vacancies in Supporting Staff Grade-I
should be filled out of Casual Labourers with Temporary Statusy
All vacancies in Supporting staff Grade-1 should be filled out:
of Gasual Labourers granted Temporary Status as per order -

vide F.No,24(15)/93-Qdn, dated n4,5,1996, The resultant
vacancies of higher posts viz, in S$B-1I, SHG-IIT and SSG-1V

in Supporting Staff at $SG-1 may also be filled from eligible
casual labourers granted Temporary Status.

It was indicated therein that it {Aspite of all
these measures it is not possible to regularise the casual
labourers with Temporary Status, the Directors may propose.
creation of peosts in the Ninth Plan for Supporting Staff for
clearing the backlog of casual labourers with Temporaty Status,
The posts created specifically for absorption of Casual Labourers
will be co-terminus on raesignation, retirement or death of
the casual liabourers. '

A
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TELEPHONE OFF, - 3388993/338895¢
3388995 EXTN./.

TELEGRAM  AGRIS

TELEX ©031- 62249 ICAR 1N
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FE3 AT T TR qEm oA, 4% e 110001

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KRISHI BHAWAN. Dr. RAJENDRA PRASADHOAD, NEW DELH!-110 00

e
N
.

. .You are, accordingly advised to initiate
action for regulsrisation of (asual Labourer in your
Institutes as per the above instructions and. - ensure
that. the issue of casual.labourers is properly addrassed, :
and 1f considered necessdry more posta of supporting staff. a ¥
may be treatim in the IX Five Year Plan for the purp..se,

Yours faithfully,
‘, _ . ¥\\-k,”VLL,tjg,5__T~T\ _ }f
i

o (MBUTHYUNJAYA) ,
. L _ Assistant Director General (PI&N)
Copy to:
L. All Deputy Directors General
2. - Director (Fin,) o
3, . All ADGs/Deputy Secretaries/Under Secretaries
4, 0sn(s) , |
5, PPS to D.G3., ICAR = . . . g
6. : PS to Secretary, ICAR '
7. Guard file ,

-y



————

A

aA

$S Tk tn

6

h’th

-

EN 39/81

r
-7

b AR
- - (vnistry of Soclal Jushce & Empowerment, Gowt, of india)
‘ Olatpur, Post' Bairoi, Dist.: Cutlack {Orissa), Pin - 754010

gAE

Website: http:ftwww nirtar.nle.in

T

No.: AD 6B 10 Date: 02.12.2005
glicalions are invited fram (he eligible candidates for the foMowing posts,

4. Name of the Post No.of  Scale of Pay

Age
No Posts

01.' Angesthatist {UR} 01 10.000-325-15,200 40 Years
02. Asst. Prof. (PMR) (UR) 01_10,000-325-15,200 40 Years

03. Asst. Prof. Clincal Psychology (UR) 01 10,000-325-15,200 45 Years

04. General Du%Medical Officet (UR) 03 8.000-275-13 500 30 Years
05. Accounts Officer (UR) 0% 8,000-275-13:500 40 vears

06. Leclurer in Prosthelic (UR) 01 8,000-275-13,500 40 Years

07. Lecturer in Physiotherapy (UR) 01 8000-275-13,500 3§ Years

08. Lecturer in Occup. Therapy (UR} 01 8,000-275-13 500 35 Years
09, Asst. Programmer (UR) 01 5500-175:5,000 30 Years

+ all allowances as per Govi, of India niles,
Posts Tor 5 No.03, 67 & 06 are meant for CRC Fru;ed ol Guwahati and will ba Tlied up on

deputation/contraciual basis,
aljfic et X i

graduation. .
F&FSING.02: (a) MD in PMR or 2 Years Diploma course in PMR after MD Medicine From
8 University required by MCI or Diploma in PMR from National Board of Examination or
any other equivalent qualification. (b) 3 Years teaching experience as Sr. Resident or
General Quty Medical Officer or Lacturer in a recognized Instifition In related Sietd.

For $1.N0.03: (a) Post Greduate Degree/Diploma in medical and Sociat Psychology. {b)
Mifium five yeafs experience in teaching and research in the fiefd, {c) Candidate must
have registered with RCI as a professional in the field.

Destrable: Ph.D in related field of rehabilitation for person with disabilities.

For SLNo.04: (a) MBBS Degres or equivalent qualification from a recognlzed Institution,
Candigate must have reglstered with MCI, (b) MD in PMR/Diploma in PMR glven by
National Board of Examination of equivalent quafification/MS Orthopaedics will ba preferred.
{c) 1 to 2 years experience In a Rehabiitation tnstitwlion/Orthopaedic Hospital will be added
advaniage.

For 51.N0.05: (a) Degree In Commerce or Degree in any discipine with SAS Certificate.
(b) 5 years experience in Accounis Deptt. of Govi./Oraganisation as accounts officer,
Desirable: Memb ip of the Inslitute of Ch Aci 1ts/Cost Ac N
For Si.No.06; (a) Degree in Prosthetics/Orthotics/BE/B. Tech in Blo-Medical Engg. from
Recognlzed Unk yfraputed Training inst Post ion in the above field will be
added adh g (b} Must regi: d with RC! 8 a Profassional in the relevant field,
(c} 3 yeers teching/service experiance in the fiekd In a repuled rehabilitation Hospital
Organisation.

For SLNo.07: {a) B Degree in Physiotherapy, (b) Past Graduate Degrec/Diploma
of two years full time course in Physiotherapy. (¢) Two years teaching or research
experience in related field,

For S1.N0.08: (a) Bachelor Degree in Occupational Therapy, (b) Post Graguate Degree /
Diploma of two years full time courss In Occupational Therapy. (c) Two years teaching or
research axperience in related field.

For SLNo.09: (a) M.Sc. In G

WBE or B.Tech In Computer

science of MCA from recognized institute, (b} 1.lo 2 years in writing
for MIS, Mater: It Hospital M ete,
arat Cong H

1. Application on plain paper glving complate Bio-data with passport size photograph
coples of certificates and crossed Demand Osaft of Rs 25/ (Rupces Twenty Five) only
toward, i fees, (N f ). no Jes for SC/ST/PH candidates drawn in
favour of Dlrector, SVNIRTAR and payabie at indian Bank, Olatpur Branch, Otatpur shoutd
reach the Director at above address within 30 days of publication of this advertisement.
2. AgefQualification and experience are relaxable for meritorious candidates at the

{discretion of the authority and for SC/ST/OBC/Ex-Seniceman and Physically Handicapped

2s par fules,

3. The lop
post of
4. The Institute reserves the
assigning any season.

5. Incase the number of applications received are large, the Institute has the discretion
to short kst the applicants to be calied for testintarview.

6. Those who are presently employed may send their application through proper channsl,

g the shoutd be sup ibed *Appli for the

ARG 1o cance) sl the sdvertisement or part thereat without

DIRECTOR

For SI.No.0t: (a} MS (Anaesthesiotogy) (b} 3 Years experience in the fistd afler Pest

Ja

RAILWAY RECRUITMENT BOARD : KOLKATA
Metro Rallway A. V. Complex, Chitpur,
(Opp. to R. G. Kar Medical College & Hospita!)
R. G. Kar Road, Kolkata-700 037

EN 39/52

'Out of the candidaine who appearod in e written examination held on 23.10.2005 for the
of Th. Assistent Statlon Master vide Category No, 29 of Empgmcnl Notice No.
M1mmhmdmmdmmue \T/Calcutia Bench,
mmw.

te ol am P Y
rammmmmnmm;.. L .
Vaiua of Peychological Tee! - Block No. 124 -~ = . - .t
11, Garden Reach Road,

Kofata-T00 043.(Bae Swop ; INA)

E.N. No.-: 187 . . Category No. 23,. : Post : Tr. Acett. Station Master
Ouin of Written. Exarnination : 23.10.2005 . . A .
Oute: of Poychoinglesi Toat : 03013008 Thmm:1000MW.: - - .. . -.
Refiies. . 213520 731356224 ;aTe? 2nareT?’
23153182, - | 2154522 23157008 215575 231582
215188 % 123701163 23701385 22713 . 23705460
2100177 2700947 . 23710108 2370882 - 23715083
275085%.7 < RIS K, 08618 G Zaiead . -23TIB4N
23720177 2322648 -, 23924415 - eS¢ T 23925473
229526367 23008015 | TN 2009503 2322
23931852 "Tota! : 35 Candidates - ’ ; o

Oute of Peychologicat Test : 05.01.2006 Time : 13:00 hrs.

Aokt Nos. 23932201 23832609 23932502 28833054
23933363 23933626 23934458 Totsl : 7 Candidates

N.8.: The resull of Paych Tes1 wil be avaflabie on the Notios Boand of RREMotatia
mw,otm.mmhmmquﬁwhwtmmmw
mum &1 the office of Rafway Recruitmam i on 10.01.2008 at 10.00
Note :-

1. Whilo avery care has boon Laken in praparation of the above resut, RRBKolkata resorves
the right to reciity 2ny inadwartant eror or typographical mistake, *

2. ARB tegre!s inabliity to entertaln any comespendence from unsuccesstul candidates. |

|, (&) Full Addrass: (i} Address'for N
() Nationatity, (g) Maritaf status (single of married), (h) Whether betong to SC/ST/Ex-servicom
ndicapped coples of such cartificatas from the competant authortty shouid be enclosed with the
birth (in Christian Era as recorded:in the Matriculation/School leaving certificate),
{i) Age as on the closing date, (k) Educational quaflfication (from Matricutation /HSLC onwards in datafis with
Experience It any {with attasted coples of
Postal Ordar No. date and value, (o} Ust of -

Advertisement No. 02/2005

Nagaland for KVK, Phek district, Nagatand.

Applications are tnvited for the {ollowing posts under National Rasearch Cantre on Mithun, Jham?n(

1. (a} Name of the post
(b) Scale of pay
{¢} Number of post
(d) Discipling

B000-275-13500
05 (six)

Plant Pathology {on
(e) Educational Qualitication

Tralning Assoclate (T-6) '

Agronomy, Hortlcultyre, Soil Sclence {3 posts, one lvor/
each discipling) - General catagory.

Vety. Science/Animal Scianca, Agrl. Engineering (2 posts,
one from each discipline) - reserved for OBC

ANEANAN

a post) - reserved for SC

ek

{i) Essential : Master Degreo in the Refavant subject from a recognized
univarsity. .
a () Desirable erlence in conducting training in the KVK.
‘a.'(a) Name of the post L-cum-Accountant-General,Calégory
H¥ (&) Scale of pay 5500-175-3000
(c) Number of post 01 {one}
{d) Educational Gualification
() Essential Master In Business Management/Post Graduate /
Diploma in Business Management/MAM.Com/CA.
' OR
B.Com/B.A/Bachslor in Business Managament with
minimum 5 years experignce of working as Junior
Accountanit or Sr. Clerk dealing with financlaVaccounts
maltter,
3. {a) Name of the post ¢ Farm Management (T-3) - General Catagory
{b) Scale of pay t 4500-125.-7000
{c}) Number of post 01 (one)
(d) Educationa! Qualification
(i) Essentiat B.S¢ In Agriculture from a recognized Unlversity.
) Deslrable Al lpast 2 years experience In farm management.
4. (a) Nameof the post Computer Programmer (T-3) - General category
(b), Scale of pay 4500-125-7000
{c) Number of post 01 (cna)
(d) Educational Qualification
() Essential Bachelor Dagree in Camputer Apptication / B.Sc in
Computer Application/Post Graduate Diptoma in
Computer Application.
() Desirable ¢ Alleast 2 years exparlence In handling Agri-based data
on computer
5. (a) Name of the Post Training Assistant (T-3) - Reserved for ST
(b) Scale of pay 4500-125-7000
(c} Number of post 01 (ong)
(d) Educational Qualification
(1) Essentiat B.8¢ In Home Sclence from a recognized University,
(§) Deslrable _Atleasi 2 years experlanca in conducting training. *

screening the applications. Incomplete’ applications will
Age limit for Ty

de post bearing scale of pay 8000-275-13500/-
post bearl

o of pay Rs. 4500-125-7000/- is 30 years and

Scheme” as per céntral
non-govemment. - -

qualifications, experlences and-castes.ete. should, howsver,
Application recelved fate and in incomplets form. wil .not
entertained with the candidates,

' <he candidme for the post applied for.
.~ Canditiates applying for two or more posts witt have tb submit

NRCM, ICAR, Jharnapani, Madziphema, Nagaland - 787'106.
Mlmmamtmomw.bmmyhmnﬂmemmw P

10.

(a)

) noa(with'pin coda); (i)-1
ha Attestatd
application) {i} Date of

attested coples of relavent centificates and mark shast), (0]

certificates), (m) Employment Exchange Registration No., {n)

documents attached, - a : .

| do hareby declarathal all statements made In the application are true,

my knowledge and belle!. in the evant of any information balng found
fication may ba canceliadtermi

L

Note : Please attach recent passport size photograph

GENERAL INSTRUCTIONS

1. The prescribed essential qualifications are minimum, Where the number of applications received in
response to the advertisement s large, it may not be convenient or possibla for the institute to call for
Intarview for all the applicants, The Director, NACM, Jhamapanl reserves the right to fix the crlteria for

not be entertained.

Is 35 yaars maximum. For -3 grade

Accountant bearing scale of pay of Rs. 5500-175-0000/- is 20-27 years. The upper age limit is relaxable
for SCISTIOBCIEx-SeMcemenIPhysIcally handicapped as per ruls. Age Iimit will be applicable as

Be of Rs, 20/- (Rupees twenty) only In

RalRe.oal )
parage mit ficabia Iof serving ICAR emplayees )

as app posls wi ave 10 pay appican B
form of crossed IPC drawn In favour of Director, NRCM, Jharnapani,

Candidatas of reservad categorles will be fully exempted from paying application tea.
All posts earry usual aflowances, selected candldates will be under
govt. rules mutatis-mutandis applicabla In ICAR from time to time. The postsara

- Original centificates and markshsets.should not be subimitted alongwith the application but should be
*|. . broughtit andwhen called for setoction process. Attested coplas of certificates

be submitted.alongwith the applicatians.

ba considerad. No cor

Mere fulfliment of requirements & tald down i the advartisormnant will

not vestany aghtinthe cendldatebrbehgcaﬂedbrm.wngmmylum-mww ’

. The lastdato lor recelpt of the appication 1§ 0200212006, -+ - 1 | .- I
apphcation-form sapacatety foreact post | - °
arﬂmnmpemrmeMaemas‘Appnegﬁmfnrmm .

No; (b) Post:appied fo, (c) Name.ul {blck lattrs), (d)

d without any notice. (Full signature of the candidaste)

for the post of office-Supdt-Cum-

Medziphema, Nagaland - 797 106.
“Defined Contributory Penslon

age; educational
nce wil be

of

" addressed’ o the Divector,

S

completa and correet to the best of
felse or Incarrect, my candidature/.

§df-
Director, NRCM -

EN 39/15

3. Canlenmtuumabovaeanddmwambcmlmm ingty. Those who
may not recetve their call tettars in tims should reach the venus of Paychol | tost
on the specified date & time. Alf the candldates must bring with Qmmy original

als (with altested copy of each), two coples of mcent passp size p

Continued from page a8 (in block letters). (2) Father's/
different fiolds of sciences. Husband's Name, (3) Date of Birth,

Counter part of tha call letter of the writien examination.
- No request for change of date, tima and Venua of Psychological Test will bo entertained.

™

Desirable: {i) M.Phil/ Ph.D degree in  {4) Qualification, {5) Experlence t.ind
Library Sclencefinformation Science/ (€) Post applied for The application,
Documentation/ Aschives and along with attested coples of all
Manuscript Keeping. (i} Training and  documentsftestimonials, shoutd rea‘ch
prelerably expsrience in the Director, Direttor's Office, Indian
Compierization ar Information « Statistical nstitute, 203, B.T. Road,
Technology of a large technicat library.  Kolkate - 700 108 willhlr? 15 days
Typed applications in Engtish only from the date of publication o! this
should state (1) Name and Address ~ notification. No application will be

entertained after 16 days from the
date of adven . An appli
recelved in any lormat ether than the
one spacified above and without the
required documentsfestimonials shatl
be liable for rejection. Those who arg
already employed should forward
their applications through proper
channel, f
(Director)
€N 3977

davp 1564/2/2005

5. Call letter Is provisional and does not gave any guaranly for Empioyment. ! it Is found
tater al any stage of the At 1 that the didate does not Tultll alVany of the
condilions of afigibility, his/her candidature will be cancetied and no appes! sgalnst such

it will be er ‘ Candid should satisty themselves that they are
In all respocts as pertenms & conditions of Employment Notice, betore appearing
in Psychological Test.
CHAIRMAN
B A PAR = R ARO D Q DIA af.
MPIAHD U

T RO 10 YEU wIll fu LBuda: vl iny by

.. |.on RUELTURG T B ST N T Y

-

s = L% —
7=

FathetaHusband's
Parmanerit address {with pin code}’’
3
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To,

- Sir,

N T Arsnura 4

~
P
{CAR !
NRGC.on Mithun \

The. Directﬁr, :

. N. R,' C.on Mithun, Jharnapani,
Nagaland-797ipé.

Sub:- Submission ;f an application for the post of “Office-

‘Supdt:Cum- Accuntant” & Forwarding, reg.

- With due respect [ want to prav few lines for your kind
and syrhpathetic Consideration please , That, Sir I am applying
for theﬁ@st_ of “Office-Supdt.-Cum-Accuntant™in the office
ot * The Director, NRC on Mithun,Jharnapani,Nagaland-6.

Thé application may Kindiy be forwarded.

I shall be greatful if vou kindly forward the same

Thanking you.

Your,s-faith_ﬂllly,

W -
£41 .

Kapil Deo Chaudhary

T.S.M. NRC.on Mithun.-

Jharnapani,Nagaland-797106

CERTIFIED 7O =

g 0ceTR




T et
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APPLICATION FORMAT

Mithun. Jhamapani, | 2660-60-3200), Rs.

(o conti. ..

a Advertisement No 02/2005 _
b Post applied for - Office-Supdt.-cum —Accountant
c Nane in full (block letters) KAPIL DEQ CHAUDHARY
-d Fathers name Late Sri. Ram Pratap
c Full address
(i) | Address for correspondence (with pin code) NRC on Mithun, Jhamapani. P.Q.- Mcdziphema,
L Distt. Dimapur- 797 106, Nagaland
(i) | Permanent address (with pin code) Village- Mauhariva P.Q.- Muvarakhpur, Distt.-
' Ambedkar Nagar (U.P.)- 224 190
f Nationalily Indian
g Martial status (single or married) Married
h Whether belongs 1o SC/ST/OBC/Ex | OBC
serviceman/physically handicapped (attested copics
of such certificates from the competent authority
should be enclosed with the application)
I Date of birth (in Christian Erg as recorded in the | 01-09-1965
matriculation/ School leaving certificate)
J Age as on the closing date | 40 vears 05 months 01 day :
k Educational qualification (from matriculation/ HSLC onwards in details with attested copies of relevant
certificates and mark sheet)
Exam passed | Board/ University Passing | biv. & Subjects
_ years (%)
High  School” Madhavamic Shiksha Parisad, | 1981 2 Hindi. gencral Math’s, English,
(0% { Uttar Pradesh, Allahabad (47.4) | Agriculturc & General Scicnce . ¥
Intermediate Madhayamic Shiksha Parisad, | 1983 2% All Agricultural compulsory subjects
(10+2) Uttar Pradesh, Allahabad (533.9) _
B. Com | Allahabad University, | 1987 3" All Commerce groups compulsory
(10+2+2) Allahabad (U.P)) (42.4) subjects
! [ Experience if any (wiih anested copies of certificates)
Name and address Designation, Scale | Period from | Permanent/ | Nature of work
of Employer & present pay Temporary )
Dircctor, NRC on TSM, (2550-55- | 01-09-1993 Temporary Dealing with account. section,

cashier as well as financial work

Experience certificate ¢ A)

Experience centificate (B)

Nagaland 1 3140.00 and dealing milk charge
m_ | Emplovment exchange registration No. | Nil

n Postal order No. date and valie 20 F 115916, 22-12-2005, Rs. 20/=

0__| List of documents attached

1 High school mark sheet 2 _| High school certificate

3 Inlermediate mark sheet 4 | Intermediate cenificate

5 B. Com mark sheet 6 | OBC caste centificato

7 8

! do hereby declare that all statements made in the application are true, complete and correct to the best of
my knowledge and belief. In (he event of any informmtion being found false or incorrect, my candidature/
application may be cancelled/ terminated without any notice, '

Kof‘"‘ﬂ ﬁ«o%aMcLLugL |

(Full signature of the candidate)

te— o



»./"

'264" Anmvum Q’

o e PRI 1‘;&
The Dlrector |
"N.R.C.on Mlthun , '
Jhamapam Nagaland 797106.

Subi- Submission o_f an-apphcatlon form for the post of “LDC”- reg.
. Ref.: Advertisement No. 1/2006/Nagaland post/ dated--O?.'o VTR

Sir,
’ With due respect I want to pray few lmes for your kind and sympathenc

con31derat10n please That Sir 1 am applymg for the post of- LDC in the office of -
N.R.C. on Mithun, lharnapanl Nagaland.

Thanking you.
| Yours fait‘hfullly,
Kapil Deo Chaudhary

T.S.M, NRC.on Mithun,
Jharnapani, Nagaland-797106 '

o
ogRUE
FIED ‘0%
R , S
, ‘ ‘,.yeﬁ‘f’w
3
o - e BT L e e e
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~ APPLICATION FARMAT

gt 'a)  Advertisement No.. . . . 01/2006 —
- o . . Passport size
: b) . Post applied for : LDC Photograph
c) Name in full (Block letter) . KAPIL DEO CHAUDHARY
d) Father?s@ebfnd”s name - Late Shri Ram Pratap
i ¢ Full Adderss: A . Kapil Deo Chaudhary,
(i) Address for cortespondence NRC on Mithun (ICAR),
(with pin code)- Jharnapani, Medziphema,
- Nagaland -797 106, India
g , 03862-247019 (R)
'(11) Permanent address ; - " Kapil Deo Chaudhary,
(w1th p1n code) ' Village- Mauharia,
P.O. ~-Muvarakhpur,
: Distt. —~Ambedkar Nagar -224 190 (U P. )
~ f)  Nationality © Indian |
g)- Marital status ‘(single or martied) Married
h)  Whether belongs to SC/ST/OBC/EX- OBC :
o servmeman/Physmally handicapped o ‘
(Attested copies of such certificates
from the competent authority should )
~ beclosed with the application) -
i)  Date of birth (m Christian era as  01/09/1965
recorded in the matrlculatlon/School
\ leaving certificae) , ‘
j)  Ageasonthe closmg date : 40yrs, 09months, 28days
k) Educatlonal quahﬁcatlon (from matriculation/HSLC onwards in details with attested
_copies of relevant certificates and mark sheets): : : .
Examination ' Name of Board/ ~ Class/ % of marks | Year of Subject
passed . University Division obtained passing -
ngh School Madhkyamic Shiksha 1" 4740 1981 | Agriculture;
(10" . | Parishad, Uttar Pradesh | o S
Intermediate Madhyamic Shiksha T 53.90 1983 | Agriculture
(10+2) Parishad, Uttar Pradesh R
B.Com . Allahabad University, T 42.40 1987 | Commerce:
(10+2+2) Allahabad, (U.P.) ' I '




- - . 7o .
' ~ V LR —_ a / . .

T g | _ Qb —
‘i 1) Details of experience :( with attested copies of certificates)
: ' Employer Postheld/ | .  Payscale Period of service Nature of job
. { Address Designation- ' ‘
w i ' From To
Fob 1. Director, NRC TSM 2550-55-2660-60-3200/- | 01-09-93 | Till date | Dealing with account
1 on Mithun, " section , cashier as
‘/d Jharnapani, ' well as financial
.| Nagaland ‘ work and dealing
milk charge

m) Employment Registration No. :No

(if any)
n) Postal Order No. date and value - :No.20F115989, date12.06.2006 and valueRs.20/-
(o) List of documents attached : IPO(Rs.20/-), 1. High School & Intermediate

mark sheets & certificates, 2. B. com mark
sheet, 3. Experience certificates (3 Nos.)

I do hereby declare that all statements made in the application are true, complete
and correct to the best of my knowledge and belief. In the event of any information being
found false or incorrect, my candidature/application may be cancelled/terminated without

any notice. \h
B o
Place: Jharnapani (Nagaland) (f |

Date: 9\%06 Jo 0. (KAPIL DEO CHAUDHARY)
(Full signature of the candidates)

re
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. Tfanslated Copy/Annexure-9

To,
The Director,
NRC (M) . o
Jharnapani, Nagaland-6

-Sub : Letter rcgardir_lg non-issue of Call Letter.
Sir,

1, Kapil Deo Choudhury have been working as T.S.M. since 01.0993 in
N.R.C.M. in JTharnapani and engaged in the works of a Superintendent-cum-
Accountant, and T had applied for the post of Office Superintendent-cum-
Accountant in K.V.K. under NR.CM. as well as for the post of L.D.C.
under the main scheme. Please intimate as to why Call letters were not
1ssued and d¢spatched to me against the said posts, applied for.

Dated: 17.02.07 Yours faithfully,
' ' " Sd/-
‘Kapil Deo Choudhury,
17.02.07
T.S.M.
, ‘'N.RCM.
Jharnapani, Nagaland-6

=,
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| "ffiahslated Copy/Anneﬁiure-lO o

To, o

" The Director,. . ‘;
NRCM). .
Jharnapani, Nagaland-

Ref Letter Dated 17/02/07

p
Accountant, and f‘ilihad apphed for the post of Offlce Supermtendent—cum-

Accountant in KVK under NR.CM. as: well as for the post of LD:C.-

under the main scheme Please intimate as to. why Call letters were not

issued ‘and dtspatched to me against the said posts applied for. That no

reply was sent 0" me against the letter dated 17/02/07 is indeed a grave cause

of concern for ie. I ‘would like to request. of you to kindly convey me the

reason at the earhest

Mich obliged,
Dated: 18.06.07 " Yours faithfully,
| 2 | | Sd-
—’7 - Kapil Deo Choudhury, -
B 18.06.07
%  T.SM.
o ‘NRCM. |
R . Jharnapani, Nagaland-6

. Yy .
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- mn-ﬁf’rzx CAR 317:[,'\‘:{%1?“-7 qﬁ‘lsrc':
| National Research Centre on Mithun (1.C.A. R. ) e,
.”T‘E’j::?_ 7 Jharnapam ‘Medziphema, Nagaland - 797 106 : ,‘\v
- - ° Phone: (03862)-247327/247341 ‘
Fax : 03862-247341

NRCM(G)134(Part-Di0S/ Date : 19.06.07.

hri K.D.Chiudhary
“TSM, NRC-Mithun
Jhamapani.

Dear Chaudhary,

In response to your letter no. NIL did 17.02.07 and 18.06.07, I have been directed

to mform you that due fo overage, your case could not be consxdered for calling for

t 6f Oﬂme Suptd. Cum Accountant as well as LDC The clarification -
I dtd 05.02.07

Group C

interview to the pos
d frorp, the Headquarter v1de letter E.No. 11(4)/2006 006-1A-

has been receive

wherein they have clanﬁed that TSL is not ehglble for gettmg age relaxatlon for

and B post.

Yours sincerely,

¢

. ﬁq\d s
(B.Prakash)
Asstt. Admn. Ofﬁcgr.




PR \

| -
,  ICAR
\7 : \NRC an Mithun_ .7\
F ' |\ Diary N’?Oz(L&b\
Aae O [O,2.L5 -
'NATIONAL RESEARCH CENTRE ON MITHUN 257 \
IHARNAPANI, NAGALAND FleNo
F No. 11(4)/2006-IA-1 - Dated 05.02.2007
To
The Director
NRC on Mithun,
Lagaland. R -~

Sub: Clariticaiton of age relaxation of Temporary Status Labourer (TSL) - reg.

Sir,

| am dirccted do refer o your letter NO.NRCM(G)'l2()/99-2()()4(V01 -
14746 di 13.09.2006 on the subject cited-above and 10 say that the matter has
been considered in ihe Council. 1t is observed that ‘age relaxation is admissible
o the Casual Workers meeling certain requirements for recruitment to the
Group D posts only- Relaxation of age of TSL to make them eligible for the

posts other thanng staff ‘i.e,_tbgppﬁ_sf@_dﬂ_(}mgp C & B is not

admissible.
Yours faithfully
- Sd/-
(PITAMBER)

UNDER SECRETARY (AS)




7 ANERORE 13 33

N “Krishi ngyan Kendra, Kaushambi
- ; \Q\Eﬂ,/} Unit: lndran Council of Agricultural Research, Mmlstry of Agriculture, Govt. of India
k/ “\Qg ! Village- Malak Moinuddin (Shantipuram), Post-Mahgaon, District- Kaushambi
i Correspondence Address: 8A/ 1 E]gm Road, Civil Lines, Allahabad-01 (U.P.)
Ref : KVK/Camp/OS-Acc/06/10/ 0 ‘ | - Date: 19/10/06 .

To, o
Wh. K'Qb” DEOCC"\C‘L'@[MQ'EY

Dear candidate,

In reference to yourj application for the post of Office Superintendent cum Accountant,

we have to intimate that your interview will be held as per the following Schedule.
~ Venue - Suchna Proudyoglkl Bhawan, 8A/1 Elgm Road, Civil Lmes

Allahabad- Ol U P Ph 0532-2607006
Date = 205 Nov'06

Time - 3:30p.m.

You are 'requested to come along with your original testimonials and related documents, 1f

any.
~Kindly note that no TA & DA will be reimbursed.

Thanking You.

Sincerely Yours

Convenor, Selection Committee
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[1.w Helhi the Ath l\.pril, 1991

OFFICE M EMORXHDUL

sub

—

Reocularise tion of services nf caSua. workers in Croup 'p!

posts ~ Relaxation of employinint exchange precedure and
- upyer age limit, ‘ : . '

The undersicied is dirert.d t rof v to this Departmamt's
OM Np.49014/4/77-Estz, (C) dated 21st March, 1979 wheleln the
conditions for regulacisation of casual workurs against Group
'D' posts were previribed.  The policy with regard to engagament
and remunoration of casual work.ors in Con tral covernm_nt of ficaes
has been reviewed Lrom time to time 2nd detailed guideldnes dn
the mattur were issucd vide OM Nh.49014/2,/86.-Es tt. (C) dated
7th Junc, 1988. : !

24 Regues ts have now boon receiveld from various Ministra_s/
Departmunts for allewing relaxation in the ¢c~nditions of uppoen

age limit and spensorship phronr._'h cmploayime:nt exchangns for regulaciss

tion of such casual cmployees auainst croup 'DY posts, who were
recruited pricr to 7.6.88, i.e,, datc f issue Of guidelines,

The mattcer has been considered and keeping in view the fact that
the casual. auployees belcong t> theoe cconomically week.or section

of the secicty and ‘tormina tion of tholr services will cause

undue hardship te them, it has heen Aecidaed, as. a one time
measure, in ccnsultation with tho Director Concral Boployment &
Training, Ministry of Labour, that cnsunl wverkers rocrulted before
7.6.88 and wha are in service on the date of issuve af these
instructions, may be considerad for re¢nlar appoinunant to

G roup D' posts, in torms of the ¢.neral instrud i s, oven

if they were recrulted-otherwise than thr wuch anplomfent exchange
and had cross2d the vpper -age limivr prescribed . foc che post,
provided thoy are,pfherﬂisc eligible for yegular Aappointmont

in all other respecls, ‘

3. Tt is once again roltercte that recrndbmont of casual
workers in Contral Government of fleces may be regulared strictly

crntd. .

 ¥m~.4§Oi4)4/9n-mutC;ﬁu) : ‘ ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWABATL

— ... INTHEMATHER OF :

‘(4';}-4 UEIFESS DR N ] F

Central Adminisi,uine T. it 40 O.A. NO. 219 of 2007
L 6 DED Dr. Kapil deo Chaudhury
Applicant
%Ta’i gl APP
G Guwahati Bonch -Vs-
Union of India & Ors. '
...Respondents
-AN D-
v IN THE MATTER OF:

. A Written Statement filed on behalf of the
Respondent Nos. 1,3,4and 5 in the aforesai!d

Original Application.

WRITTEN STATEMENT

I, Dr. Chandan Rajkhowa, son ofd?: K L'/QA(M aged about 55
years, presently working as Director of National Research Centre on Mifhun, LCAR,
Tharnapani, District- Dimapur in the State of Nagaland do hereby solemnly affirm and

state as follows.

1. That, T have received a cony of the application filed by the Applicant and 1
have gone through the same and understood the contents thereof. 1 have been

~ arrayed as the Respondent No.3 in the instant Application. Being the Director

of the Institute I am fully aware and well acquainted with the facts and
circumstances of the case and T have been duly authorized by the Respondent

Nos. 1, 4 and S to verify and file this Written Statement on their behalf That

save and excent the statements, which have heen specifically admitted herein
below, the rest shall be deemed to have been denied by the answering

Respondents.

2. That, the statements made in paragraph 1 of the Original Application shall he

1 1T .

duly answered in the subsequent paragraph, specially in the context of the
Applicant not being called for interview for thepost of Lower Division Clerk
in the office of the National Research Cenire on Mithun (herein after referred

to as NRCM). |

W\ 29‘4“"‘"“" ‘
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That the statements made in pdtagraph 2 of the Original Application are
That with regard to the statements made in paragraphs 3, 4, 5 and 6.1 of the

answering Respondents have the power to regularize the
Applicant or that they have deliberately exploited him.
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13.

lapses, the letter dated 05.02.2007 which has been annexed as Annexure-12 of

the O.A., had heen marked at the top as “Natiocna! Research on Mithum,

vy ALS A rats 1 1 TAARARLE)

.Thar_mnapani; Nagaland” whereas it should actually have bheen “Indian Council

v tha snoet A tha
'y i yux LV 'S Lhivw

authorities are regrettable and infact a corrigendum in this regard was also

ot A al Chsa Tiwmainm w7
» Secretary {Animal Science Divisior

No.F.11(4)/2006-1A-T dated 13.06.2007), rectifying the error.

A copy of the said corrigendum dated
13.06.2007 is annexed herewith and marked

as ANNEXURE-A.

That with regard to the statements made in paragraphs 6.21 and 6.22 of the

Original Application the answering Respondent states that it is not understood

nt for the said “OatS However, the answering Respondents
have sought for clériﬁcation in this regard from the Institute concerned vide
letter under Memo No.NRCM(R).13/91 Vcl-12604 dated 30.10.2007
Appropriate clarifications in this regard are awaited from the Tnstitute. Tt may

be further pertinent to state that the Applicant said that merely calling for

- ———
R T
.
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TarETEt surgcty
Guw.iiet: Boich

291 & v w g sopinterview does not indicate that he was eligible for the said post and the action
€ Tnbun:{I

v T s )
en by the said K.V K, Kaushambi is not in order.

A copy of the said letter dated 30.10.2007 is

‘ o _
annexed  herewith  and  marked  as

14,

ANNEXURE-B.

That with regard to the statements made in paragraphs 6.23 and 6.24 the
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services at any point of time in future. As such, the Applicant cannot claim

pay protection as per his whims and fancies, since the.same would amount to
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VERIFICATION

ST I, Dr. Chandan Rajkhowa, son of.f.(at K.CQ"%H"% aged about 83 years,
presently working as Director of National Research Centre on Mithun, [.C.AR,
Jharnapani, District- Dimapur in the State of Nagaland, do hereby verify that the

statements made in paragraphs. £ L4, 5(%u4,). G ?’(pa&ﬂ;) 1), 8 prcdl), 0. 0(p) 18, .. Of the
PARETP ’«-‘Z(W‘&)')%),’M,Vé,lc ’ . i i
Written - Statement are true to my knowledge and those made in paragraphs

5(/044110),}'6»%#3),8()%11) AN peity) 4.3 {F'Wa) .......... Are true to my information
derived from records and rest are my humble submission before this Hon’ble Tribunal. 1
have not suppressed any material fact. I have been duly authorised to swear this Written

Statement on behalf of the Respondent Nos.1, 4 and 5.

And I sign this Verification on this 4Mday of Decamibepn 2007 at Guwahati.
. i -

——

Corandlous. Q":“‘“‘“

DEPONENT

Solemnly affirmed and declared before
me by the Deponent, who is identificd
by RS. Chowdhuxy, Advocate,
Guwahati on this the  day of Deeember,
2007 at Guwahati.

ADVOCATE
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(= 7 ARNEXURE.. A

Co Indiép Councli éngflcultural Research
- (Animal Science Diviswn)

S5 - Dated: 13.6.2007

The Du‘ector, L HC
NRC on Mithun, - o
Nagaland -

Su'o_;ect. Clarification of age rclaxanon of Temporary St.atus Labourer
(TSL) -reg. <l

vaef

i “i"svl‘,"'.’f )
The oﬂ':ce address in the Council's letter of even numbcr dated
5.2.2007 be read. as Indian:Council of Agricultural Research, Krishi
Bhavan, New Delhl-110 001" instead of Nanonal rcsearch Centre on
Mithun, Jhamapam,Nagaland

. Under Secy.(AS)
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L 13.6.2007
- L | H
#,‘!: - ) ' .
e . »g; :' . \ el il ¥ '
} ‘l');‘.:; .
i
. OF - y B i . [ PR TR ‘1 14 t \ "
4 M
| R v
B . T e -'a,(‘:,';ch!i:“Ul%!'-_ N ey
i ’ ol N SREN t
P "
Certified to e CopYy
i'.!,t: .
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ANNEXURE.. 12

Y

Nationai Research Centre on. Mithun (NRC-M)

Indian C‘ouhml of Agr/(*u/rura/ F?esearc*h (ICAR)
Jharnapam Medziphema, Nagaland-797106 INDIA

""N}gCM(R)‘ ] 3/'9’1 Vol-1/2004 Dated:-30/10/2007:

T ! e

Ayl

) The Convener,, '
i.- Selection Committee,

.+*. Krishi Vigyan Kendra, Kaushambi,

¢ ;- (Unit of Indian Council of Agricultural Research,)

.. Dist: Kﬂushambl (U P) . _ )

4 , Sub Qucncs in refercnce to. OA No. 219/2007 (CAT Guwahati), -reg. 0
1 Ref: - Your interview call letter No. K VK/Camp/OS-Acc/06/10/05 dated 19.10.2006
in favour of Mr. Kapil Deo Chaudhary, Temp:Status Mazdoor{TSM) of this
' Institute. i "
Siry i
"~ On the subject and reference cited above this Institute is to file a reply with the Hon'blc
CA'I Guwahan (Assam) and n this regard, I am directed to request you to help this lnslstutc by
ﬁurmshmg the facts (as mentioned by the Hon'ble CAT) ona pomt pertaining to your KVK; as_. A
foilows - U
5 4% 46,21 — That in. thls cmmectlon the Applicant states that the Applicant had also g
applicd_for the Post of Office. Superiniendent —cum-- Accountant in_the office of Krishi -
Vigyan Kendra, Kaushambi (TCAR), Ministry of Agricuiture , Government of India. .
. 6 22 - That the Convener, Sclcctlon Commiftee, Krishi Vngyan Kendra, Kaushambi,
i : 19.10;2006 ‘ licant for the interview for the post- - -
of Supmn(cndcnt —cum- Accountant ty be held on 5/11/2006 st 3.30.PM , and even though
the* Applicant_is overaged, but_the Applicant could not_appear before the Selection
Committee owing: to the late receipt of the call letter dated 19/10/2006 and his own personal
probiems at the rclcv.'mt time”
il Further, | may inform.you also that the so called applicant (Mr. Kapil Dco Chaudhary,
TSM) of this lastitute filled a suit alleging the Director, NRC on Mitttun, Jhamapani, Nagaland
for not issuing the interview galt for the post of Supcnntcndcm-cum-/\ccountant filicd up at the
KVK unit-of this Institute, Ioca(cd at Porba, Dist: Phek, Nagaland, during the last year. In fact, his
candidature could not be considerod for the purpose as per theinstructions of the ICAR that the
T SM s shall not be granted any age, rclaxation for the posts under group “B” and “C” catcgory.

L - You arc. therefore, humbly requested to forward a reply by return fax (Fax No 03862-
247341) by TODAY. itsclf, .considering the “matter of TOP PRIORITY ! TIME BOUND,
cnabling us to file the suitable reply with the Hon'ble CAT.

Thanking you in anticipation. A 0.
Yours fmlhfu]L

L_! . i Mgy , Asstl Admmlslratrwc Omccr
-u f‘(»w(/? bt 3L o . S .
- : EETIRN 17 LRNCA | SRR 1S g BT . T, .
Jéﬁmmm% S e "
L e el BIED:
(ARG 247327 (0180") ".17'NI Web : www.nrenuthuneres.in . E-mail : nremithun@maileity.com
Certified

Copy

Lo

- Rekbes Sirauthia Chowdhary
ADVOCATE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

gta sarafiw afaewm
Cenwral Administrative Tribunal
O.A. No. 219 /2007 g prrnne
qITETE LTl
\ Guwiehati Bench

Kapil Deo Chaudhury
e Applicant
-Versus-
Union of India & Ors
......... Respondents
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ;
GAUHATI BENCH, GUWAHATIL 3’

”*a

Vo

IN THE MATTER OF :-

Advoete 20|02 (2007.

- q,"ﬁa Sﬁ?wf‘m u’fﬁ“.\m’ )
. OA No. 219 of 2007 Central Adm:m traiive Tribupgl

Kapil Deo. Chaudhury. | g pern” I

...APPLICA_NT‘ - PT@. 13

-Vs= — l “{ o b waneh
Union of India & Ors.

RESPONDENTS

A REJOTNDER TO THE WRITTEN STATEMENT FILED ON
BEHALF OF RESPONDENT NOS. 1 3,4 AND 5 ABOVE-NAMED:-

I, Kapil Deo Chaudhury, son of Late Ram Pratap, aged ab’oﬁt‘ 42
years, presently residing at Jharn'apani, Distriet; Dimapur, Nagaland, at
present working as Temporary %.S'tatus Mazdoor- in the Office of "NRC on
Mithun (ICAR) Jhamapam do hereby solemnly afﬁrm and state as

follows:-

1 That I have received a copy of the Written Statement filed on behalf :

‘of Respondent Nos 1,3,4and 5 and havmg perused the same I have

- understood the contents thereof.

2."  That I. deny the correcmess of the averments made in various
Paragraphs of the Wntten Statement save and except those whlch may
be Spemﬁcally adrmtted herein. and /or are borne out from the records

of the case

3. That while denying the correctness of the averments ma&e in

- Paragraph 3 of the Written Statem-ent, I reiter_afe that the Respondent




Authorrues not only have the power to regularrse‘the'Servrces of the

* Temporary Status Mazdoors but are obliged so to do owing to_ the

specific directives of the Headquarters of. ICAR dated 12/03/2007-
(Annexure-5 to the Original Application,) wherein it was indicated
that even lhough it was not possible to regularise the casual labourers

with. temp(')rary‘ status; the Directors were given the liberty, if

| ~ regularization was not possible, to propose creation of posts' in the X"

Five year Plan for Supporting Staff for clearing the ba_ck'log of casual

labourers with ) Temporary . Status. The Respondent No.3 was

accordingly advised to initiate action for regularisation of casual

labourers 1 his Institute.

Tt is 'pert‘inent to mention herein that the Applicant has been

- working with the Respondent Authority since the year 1988 firstas a
" casual labour and thereafter, as a Temporary Status Mazdoor from

'01/09/1 993 and has been engaged in the works as that of a regular

Supermtendent—cum—Accountant The Applicant had been made to do
regular nature of work -all along till date, but has been denied
regularrsatron, of his service by the Respondent Authority. The fact

that the Applicant’s services have been continued since 1988

necessarily implies that his Post is otherwise regular in nature and he.

has been exploited to the fullest.

That while denying the correctness of the statements made in
Paragraph 5of the Wnitten Statement I beg to state that the Scheme of R
1993, whereby the Appllcant was granted Temporary Status, may not
have envisaged that the. Applicant would.be automat1cally brought |
info the permanent establishment b)r way of regulan'sa’tion of hie '
service but the intention of the ICAR Headquarters- was made clear
that the Applicant must be considered for regularisation of his service,
if necessary by even creating posts. The view of the Respond_ent
Authorities is very clear that casual labourers ought not to be retainedi

for'long periods 1n regular nature- of works since they would be a

.K%;r,q’ _m mmﬁaﬁ
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financial- burden on the Authorities. The Respondent Authorltles

however as model employers, havmg failed to regularise and take note

of the fact that by allowing your humble Applicant to continue to

serve for fong periods in regular nature of works without granting him

. the due service benefits, 1s an act which is highly arbitrary, illegal and

discriminatory and violative of the basic and fundamental rights of

. your humble Applicant, which Inakes the answering Re_spondents

liable to forthwith take steps to regularise the'seljvi_ce of the Apphcan_t. :

That I categorically deny.the eorrectn_ess of the averments made in*
Paragraph 6 of the Written Statement and while reiterating V\;hat I
have already stated in this regard in my Original Application, I further
state that 'ence the ICAR having deelared as a Policy that all..the.
existing casual labonrers are to be regularised, if necessary by ereatin g
posts, the question ef obtaining prior approval of the Mi_nistry of

Finance is a vague plea for denying regularisation of service of the

' 'Applicant_,‘ In any event the Ministry of Finance also cannot deny -

a‘pproval, to the regularisatien of you_r,.hurnble Applicant, and other

similarly situated casual employees, who have been deh:ber‘ately\

exploited by the. ICAR Management and deprived of the regul'ar |

- service beneﬁts even after makmg théem work for years in _]ObS of
regular nature as that of regular employees It would be evident from
the records of the Respondent Authorities that they have been
dehberately denying the- process. of regularlsatlon by mlsleadlng the
Headqualters of ICAR at New Delhi as well as the concerned
Mlnistnes The fact that the Answermg Respondents ‘have- not

annexed a smgle Doeument seekmg prior approval of the Mnnstry of

Finance or’ any documents to show that Pposts have been created for the _ -

benefit of your humble applicant and other similarly situated casual

labourérs, estabhshes that the plea taken in defence in the ertten .

Statement is not based on records and accordingly the same "canniot be

based on knowledge.

K«GnQ B&é ‘)““’*‘M‘“”a ‘.
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- That whlle denymg the correctne’ss of the averments made in

Paragraph 7 of the Written Statement I relterate what I have stated i in

this. regard in my Original Application. There has been a

misrepresentation and misinterpretation of the new Pension - Scheme

dated 26/04/2004, which provided that casual labourers on thelr
regulansatlon against- Group-D posts on or after 01/01/2004 W]I] be
entitled to pension and the prov151ons of General Provident Fund was

to be done away in such cases The Scheme never contemplated that

. the ex1st1ng casual labourers who were ‘ot regularised w.e. f

01/01/2004 will not be covered by_General Provident Fund Scheme,
which was otherwise holding the field till 01/01/2004. The stoppage

of deduction towards General Provident Fund of the Apphcant and

~ other similarly situated Temporary Status Mazdoors pursuant. to the
 Office Memorandum dated 26/04/2004 and refund of the General -
«Prowdent Fund amounts of the Applicant and other Temporary Status.

- . Mazdoors which were collected prior to 01/01/2004 was undoubtedly
. 'ﬂlegal and arbltrary and a denial of a service beneﬁt to the’ Apphcant -

Moreover the statements made by the Respondent Authorlues with

regard to the new Pension Scheme dated 2 1/05/2005 are not supported

by any cogent documents and the Respondent Authorities are put to

the strlctest proof thereof

s * A copy of the Officc Memorandumn dat.ed"

26/04/2004 is annexed hereto as Annexure-l4.

-

]

That while ‘denying the correctness of the statements made in
Paragraph 8 of the Wntten Statementl beg to submlt that the clalm of
the Respondent Authorltles that proposal in the IX and X plan was put

. up for the creation of 10 and 13 members of the Group “D” posts_

respecnvely is not supported by any cogent evidence on record and
the activities 1n1t1ated by the Respondent Authormes bemg matters of

record, the Respondent Authormes need to establish the same through

' proper documents
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That as regards the- averments made. ; m ParagrapT'f‘thé“Wﬁtten-__.

Statement I reiterate what I have already stated in Paragraph 5 of the

instant Rejoinder and further state that the Respondent Authorrtres_-
. while asserti'ng that th,ey’ ‘have been 'adrnittedly considering -

regularisation -of the Temporary Mazdoors of the Resp,onderrt
Institute' but have in fact been dillyv dallying with the matter and are
dehberately delayrng regularlzatlon of the said Post of the Applicant.
by not ﬁrrmshmg proper and clear facts to the Headquarters of ICAR.

The said letter is a mere eyewash only to misléad the Applicant and
others. ‘ | | ' ”

| A photo copy of ‘the letter dated 09/06/2005 is

annexed herewith as Annexure- 15

That while denying the correctness of the averments made in
Paragraphs 10. and 11of the Written Statentrent,_I reiterate what 1 have
already stated in this regard in the Original Application and further

state that in the said Advertisement it was clearly written that “ no

upper age limit will be applicable for serving ICAR employ‘ees” .

(Annexure 16 of the Original Application) and your humble Applicant

. has been se,rvirrg under the Respondents since the y'ear 1988 and‘yet ‘

he was not favoured with any call letters, which was in total violation

of the directives of the Respondent Authorities 'tlremsell(es? and as

| 'such, the claim for not calling your humble Applicant for interview on

the ground that “ he was overage and a s per the existing rules age

relaxatron 10 hnn can only be given in Group “D” posts 7, is not

sustamable in lawy and also not supported by any eogent documents

~ That I categorically deny the correctness of the statements made in

Paragraph 12 of -lthe Written Statement and furtlrer reiterate that the

| said letter dated 05/02/2007 is in-fact a fraudulent document

manufactured by the concerned Respondent Authorities for the sole

*purpose of denying the right of your humble Applicant to the Post

against which he had submitted application. It is further stated that the

e e ety
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Con'igenduni which is annexed as Annexure-A to the Written
Statement filed by the answering Respondents, seems to be another
fraudulent document manufactured by the Respondent Authorities
only to deny the right of your humble Applicant to the Post against
which he had submitted application. The Corrigendum dated
13/06/2007 appears to be a clearly fake document inasmuch as the
letter head of the said Corrigendum is entirely different from that of
the other letters of Indian Council of Agricultural Research, New
Delhi” and in that view of the matter this Hon’ble Tribunal must
necessarily direct the Respondent Authorities to produce the Original
Records before this Hon’ble Tribunal.

‘'That while denying the correctness of the averments made in
Paragraph 13 of the Written Statement I state that the Respondent
Authorities have deliberately sought to make an evasive reply while
clarifying their stand as to how the Krshi Vigyan Kendra,l
Kaushambi, U.P. had issued a call letter to the Applicant for the said
Posts, which is not at all warranted from a Model Employer such as
.the Respondent Authority. It is further submitted that the reason'why
your humble Applicant was not favoured with any call letters by the
Respondent Authority as done by the Krishi Vigyan Kendra,
Kaushambli, a similarly situated Institute as that of the Respondent
Authonty, for the Post of Superintendent-cum-Accountani, even
though the Applicant was overaged, was solely a deliberate and biased
act, and in that view of the matter the Written Statement must be
summarily rejected by this Hon’ble Tribunal and complete relief

granted to the Applicant.

That while denying the correctness of the statements made in
Paragraph 14 of the Written Statement I reiterate what I have stated in
my Original Application that it is a settled law that upon
" regularisation,' an employee must necessarily be granted the pay

protection. It 1s necessary to state that your humble Applicant. has
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been serving the Respondent Authorities since his jot Enng the ICARin:

feeum

g

| the year 1988 till dated in a Post which is much above the minimum

Group-D Post, and he cannot be compelled to start at the minimum
scale of pay prescribed for a Group-D Post in the event his service s

regularized. In service jurisprudence, as well as in a catena of

. decisions, an aggrieved member must neééssarily be entitled to pay

protection and he cahnot be subje;ctéd to the minimum of the pay scale
in the lowest of a Group in a particular Office in so far as the
minimum pay scale is concerned. The last pay drawn by any
employee, before his/her regularisation, must necessarily Be protected,

if not by the Respondent Authorities, by this Hon’ble Tribunal. The

Respondent Authority, by a letter-dated 28/07/2007, to the utter
“surprise of your humble Applicant, was pleased to shift"your humble
Applicént from Accounts Section to- Farm and _Vehicle Seétion, being

apprehensive that your Applicant will move the Court of lavir,.

A copy of the Office Order dated 28/07/2007 is

a_nnexed hereto as Annexure-16-. .

-That it is- pertinent to point out that the Respondent Authorities, after

ﬁling of the Original Application, by an Order dated 29/10/2007, were
pleased to offer the Post of Assistant to Shri "Th. Dipal Meitei,

‘Superintendent-cum-Accountant of K.V.K. under the National

Research Ceqtre on Mithun, which was accepted by the said Th. Dipal

Meitei a person who is similarly situated employee as that of your
humble Applican_t,. an act which. manifests utter discrimihation and

arbitrariness and a violation of the basic principles of fundamental

rights to your humble Applicant, as enumerated under Article 14,16 -

and 21" of the Constitution of India, by the Respondent Authorities.
Had there been no regulai Post of Superintendent-cum- Accountant,
Shri K Mhasikolie Chuéi, Ir. .Cler'l; of thé‘ Administration Sectioh,
could not have been transferred or reshuffled to the Post held by your

humble Applicant“in the Accounts Section.

Eapl b el
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" A copy of the Order dated 29/10/2007 issued by -

the “Assistant Administrative Officer, NRCM on

Mithun, Jharnapani, Nagaland, and a copy of the

- acceptance letter dated 29/10/2007 are anne;(ed

- hereto as Annexure-17 and 18 respecﬁVely.

~That while denying the correctness of the averments made in

Paragraph 14 of the Written Statement I further reiterate. that
Applicant has been servmg as casual labour much before he was
granted Temporary Status Mazdoor w.ef 01/01/1993 ‘and the
Applic‘a'nt is entitled to be regularised in his Post and the same net

being done in spite of directives and commitments by the Respondent

higher Authorities, even though the Applicant had aj)plied for the Post.

of Superintendent-cam-Senior Clerk and Lower Division Clerk, the

Respondent authorities illegally and arbitrarily denied your Applicant

him for interview on the ground of being over aged i spite of a

direction that age relaxation be granted to the casual labourers

That while denying the correctness of the statements made in

‘Paragraph 15 of the Written Statement I further submit that the

Applicant having been doing regular nature of work as

Superintendent-cum-Accountant . and  Senior Clerk under vthe"

Respondent Authority from his -date of joihing as casual labour, is

legally entitled to be regularised in Phis Post, by relaxing the age.

Furthermore the instant case must be treated as an exceptienal case
where Ttelief ought to be granted ‘without gomg to into any

technicalities in respect of service _]urlsprudence at a stage where the

‘Respondent Authorities have clearly 1ndlcated their Advertisement

that “no age bar will be apphcable for servmg ICAR employees”, and

it was incumbent upon the Respondent Authorities to regularise his

service and ought to have favoured the Applicant with call letters for
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 the said Interview, and the Respondent Authorities having 'faile‘d 50 to
, do thls Hon’ble Tribunal must necessarily interfere . and pass’
necessaJy Orders in favour of your humble Applicant so as to meet the |

_ends of Justlce

jThat I deny the correctness of the averments made n Paragraph 16 of
the Written™ Statement and the submission put forward by the '
Respondent Authorities- that the instant case be dlSIDlSSCd in view of
the observatlons of the Hon’ble Apex Court quoted therem 15 not
legally tenable or sustalnable and thls Hon’ble Tribunal ought to. '

completely 1gnore the same in as much as the demsmn in Uma Dev1 S -

case { 2006 (4) SCC 1), even though made by a Constitution Bench,-is

now subject to rev1ew before the Hon’ble Apex Court. The said case -

| _ otherwise suppotts the case of the Apphcant

-
R

That a mere perusal of the ertten Statement would 1ndlcate that the

answenng Respondents have never been serious in 1mplement1ng the

i Pohcy Dec1510n of the Respondent ~Authorities in the matter of
regulansatlon of the service of the Apphcant and also in not calling

~ the Appllcant_ f_or the said Interview, and i in that view - of the matter this .

Hon’ble. Tribunal niust necessarily look into the entire records and

thereby-arriye at a judiCious finding that the action of the-answering
' ReSpondent Authorities is hlghly illegal, arbitrary, dlscrnmnatory and

in total wolatlon of the basic pr1nc1p1es of Natural Justice and fair

play and- on this ground alone, .the submissions of the answenng

Respondents in the Written Statement must necessarily be rejec_ted-

and the instant Original Application allowed with exemplary as well

as compensetory costs in favour of the Applicant.

That the : a'-nSWer"i_ng. respondents have deliberately given a _to:tally’

vague and félse reply to the Original Application and the averments

‘made therein being~ not supported by.» any cogent documentary

evidence, the Written Statement must neceSs_an'ly be rejected and the

Kopi Do chodhory
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favour of the Apphcant

That in any View of the matter the answering Respondents have failed
to Justlfy w1th any reasons whatsoever the cause for non-regulansmg
the services of the Apphcant and for not 1ssu1ng call letters to the :
Apphcant 1n spxte of the spemﬁc directives and Advertlsement of the

Govemment of Ind1a and the Respondent Authormes at New Delhi

- VERIFICATION

I, Kapll Deo Chughury, son of Late Ram Pratap aged- about 42
| years, residing at present Jharnapm District:- Dlmapur,
‘Nagaland, at present working as a T.S.M. in the Office of the
NRC on Mithun (ICAR), Jharnapani; do hereby verify that the

statetnents : made . m Paragraphs -
a5 qA U 1416209 . are true tomy.
knowledge, those .. made in  Paragraphs
6,.5’ 12213 'being hiatt_ers_ of record are true to

my iﬁforination 'derived therefrom which I believe to-be true -
and the rest are my humble submissions before this Hon’blef'
Trlbunal _ - .
. And 1'sign this Vefiﬁeatton on thisﬂday of February;
"2_0'08 at Guwahati. | - - -

Kaﬁ.j Do - J\wﬁﬁ

M
DEPONENT . a .
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aheor | The undersigned ls directed {0 44y that the scheme for grant of temporary siatas and -
- regulafization of casual ‘Workers in Central’ Govt. Offices formulated id pursuance of the ‘
Judgement dated 16-2:80.f the Cential Adialnislrative ‘Tribunal Principal Bench'In the

case of Ra ial & mers*iifﬂﬁﬁbd‘or‘mdlnffds,'uc::{b' revicwed in the light of !
/' {ntroduction’of Now Pension Scheme in respect of persons sppointed to the Central Go'a -
- s‘gryicg_mpgf}_e‘r__-_l_:_z_w and it fas been decided iq,;n'xodify ihe scheriic as undec=— : '
A1) - Asthencw pension scheme s pased on defined contributions, the length of : i
_ qualifying_service for the. purpose_of retirement _benefits has_lost _its .
| wicvance, no credit of casunl service, ps_specified in para_S(v) shall be o
available to, the_casual. labourcis on their regulariation against Group ‘D’
] posls on or af‘._e_ll'_l_-_l .2004. T R .
| ‘l{’) 1 Asthese is no provision of Géneral Provident Fund in the_new pension,
' - : scheme;; it will not, serve any useful purposc 1o continue deductions
' ;t 10vands OPF fioim Wi existing casiial employecs, in terms of para 5 iviyel
{ive scheme for grant of temporary status. It is, “requested tlint no
| f, ~ v+ | fudher deductions towards Geners! Provident ' Fund shall be eflected from
S . | fhecasual labourcrs w__g_k_[;_l_._l_._z_(_@_yq_q\gnrd’s_gmll_ the mnount lying in their
i ‘. C i } L L__uc;pml;‘_zi!_—g_aucﬁng !t&dWﬂé‘i
N .\ 1.1-2094, shall be paid 1o them. v - i
PR ! . ’ l
| R 2. “I'he existing Quidclines contalned in this Diepar{ment’s OM No. 4901472/86-Estt(C)
. ]f dated 7-6-88 may contlnue 10 be fotlowed in the matter of engngement of casual wotkers in | !
, ‘ | + the Central Govenument Offices. ' ' .
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NATIONAL RESEARCH CENTRE ON MITHUN ST
ICAR, JHARNAPANI, MEDZIPHEMA,
- NAGALAND - 797106
¢ 1o NRCM(G)63/2003(Vol1Y &4 g - Date - 28.07.2007.

OFFICE ORDER

.On the recommendaﬂon of the C ommiftee vide 1etter no. Nil dtd 19. 07.07, the

-

Director, NRC on Mithun, Jhamapani 18 pleased to inform that the work/duty placement

e

of the following’ staff has been reshuffled as shown below :

*-,e"'-—"—__

\wS.No.

Shr K. Mhasxkohe Chisi

Jr. Clerk.
Shri K.D.Chaudhary

or omes into effect from 1% August, 2007 until further order.

Sd/-
(C.Raj khowa)
Director

l'

A '
)y for mformano & needful to :

T F"I“'"Sh 1 K. Mhasd(ohe Chusi, Jr. Clerk, NRC on Mithun, Jhamapant.
\Vghn K D.Chaudhary, TSM, NRC on Mithun, Thamapani.
FAO UC, NRCon Mithun, Jhamapam '
4, Farm U/C, NRC on Mithun, Ihamapam
5. Store VC, NRC on Mithun, Jharnapani.
6. PAt Director, NRC on Mithun, Jharnapani.
7. Personal File of the concemed.

g Guard File.
& o m ;
v Sy .
«O‘b . :\_‘v Asstt. Admn. Officer- l/(/
: -.;(3\ B »
&

v §“> /ﬁ)7n gz
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NATIONA! RESEARCH CENTRE ON MITHUN
. ICAR, JHARNAPANI, MEDZIPHEMA,
‘ NAGALAND, 797 106

F.No: NRCM.(R) 3/88 Voi-1v/2004 [ F ©S"* Dated:-29" October, 2007
it O RDER

" On the recommendatlons of D.P.C.-cum-. Selectlon Committee, the Director, NRC
on Mithun, is pleased to offer the post of Assistant in the pay scale of. 5500-175- 9000/-
to Shri Th. Dipal Mecitci, Supdt-cum-Accountant of K-V K under 'N'R.C. on Mitlun on the
following tcrms and oondmons -

|. Presently his place of posting will be at N.R.C on Mithun, Jhamapam Howwer he is
liablc to serve arty where in India.
2. He will be on probation for a period of two years-from the date ofjommg whnch -
can be extended on the discretion of the Competent Authority. : .
- 3. Fixation of pay etc. shall be regulated in accordance with the provision under FR.

[ the offer for the post of Assistant in NRC on Mithun is acceptable 1o Shri Th.
Dlpal Meitei, Supdt. (KVK) he is advised to submit is acceptance, in writing, wnthm;
two days from the date of receipt of this order and report for duty on or before os™
Novemgber, 2007, posmvely, failing which the order shall stand automatically

cancelled. o mwww—_i
' ‘ m‘iﬁa gy feits @ fas o,
' Central Adm:r.;suauva Tnbuug!h % Y |
| ’ S.P S

( Negl)

o M

. o . 90F re o Asstt: Administrative Officer
Shri Th. Dipal Meitei, ; :
Supdt:-cum-Ac .ountant nw@:‘éﬁ 7 ARNG
‘KVK, NRCM on Mithun, an.:hdll | 3% bh
Jharnapani, Nagaland. - l y sl

Copy to:-

1. Incharge, Krishi Vigyan Kendra of NRC on Mithun, Porba, Dist: Phek, for
- kind information. » ‘
2. P/F of Shri Th. Dipal Meitei, Supdt:-cum-Accountant, KVK, NRCM on

- Mithun, Jhamapani, Nagaland.

3. Guard f\ile. ‘\
Cax™ ~ (S.PS. Negi)
o \,- Asstt: Administrative Officer
’ 4% @ry A : -
\ OC - , }

CQ}
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Sub:
Ref .

Sir,

7 f,}nmwm»gé/g - B -

ICAR !

NKC 90 Mihun

Dated :29-10-2007

The Director N
NRC on Mithun, ICAR
Jharnapani, Nagaland

Acceptance letter for the post of Assistant at NRCM - reg.

your letter No.NRCM(R)3/88 Vol-IvV/2004/7662 dated 29" of Oct’07

In . 2ference to your above letter, | am hereby submitting my acceptance letter for the post ot

Assintant in your kind establishment "NRC on Mithun’. | wili be submitting my joining report w.e.t 1" ot

This is submitted tor tavour of vour kind consideration and necessarv action please.

Thanking you in anticipation.

e+ =y e Y T vours taithtully.
- . R e Ly s
gy sane by i

Central Admiristpilyy habunal

; i {(Th
{ ‘_r___m' - §det.-Cum-Accounta nt
HETGic: 7. . !
A~ 13 I
%

RMRONKV K
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CENTRAL ADMINISTRATIVE TRIBUNAL"
GUWAHATI BENCH
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ORIGINAL APPLICATION NO.219 of 2007

IN THE MATTER OF: .

File d @?

: LT {; ‘.zuﬂm{
% r'? FH* ?‘ﬁfyf
gy érﬁa“m%( Nﬂw . S
R J‘,\ 0.A No.219 of 2007
‘;{7 16 FER WD \ K.D.Choudhury
ety 1 i,‘x*_“‘h
\ ﬁr"ji@ o T ;u___‘____ ....... Applicant
. \‘«,.,.*--r»-*"’”r'“ﬁ' : A%
\‘_._.:'__.-—'f - S-
Union of India & Ors. . /_ .
...... Respondents
-AND-
IN THE MATTER OF:

AAN 0 podie
_ /7’/0}//0

- Deepreasy opr

An additional written statement
/affidavit filed on behalf of the
Respondents Nos.1, 3, 4 and 5, in
terms of the Order dated 19.01.2010

of this Hon’ble Tfibunal.

AFFIDAVIT

I Dr. Chandan Rajkhowa, Son of Late K .C. Rajkhowa aged about
57 years, presently serving as the Director of National Research Centre on
Mithun, ICAR, Jharnapani, District-Dimapur in the state of Nagaland, do hereby

solemnly affirm and state as follows:-

1. That I have received a copy of Order dated 19.01.2010 p‘asséd by the
learned Central Administrative Tribunal, Guwahati Bench in O.A. No 2I19 v
of 2007, and 1 have gone through the same and Vunderstood the contents
thereof.

2. That the instant additional written statement/ afiidavit is being filed for the

limited purpose of placing on record the details of the selection process

Chowdow. Coichower
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initiated vide advertisement dated 06.12.2005 as well as other Fdditioral

facts, as envisaged in the order dated 19.01.2010.

That the advertisement for filling up the vacant post of ‘Office-Supdt-

Cum-Account-General Category’ in the pay scale of 5500-175-9000 was

-published in ‘The Assam Tribune” on December 6, 2005 (Tuesday) along

with other vacancies for ICAR under National Research Centre on

Mithun, Jharnapani, Nagaland for KVK, Phek district, Nagaland.

A copy of the advertisement dated

06.12.2005 published in ‘The Assam
Tribune’ is annexed herewith and marked as

ANNEXURE-C,

~That, -on receipt of the applications, after a thorough: examination by the

-Committee, taking into consideration the recruitment rules of ICAR as

well as the eligibility criteria mentioned in the advertisement issued by
NRC on Mithun, the appointment of one Shri Th Dipal Meitei was made
to the post of Supdt-Cum-Accountant. Accordingly an appointment letter
was issued on 31.07..2006. Be it stated herein that the said 6rdér dated
31.07.2006 clearly envisaged under Clause 7 that the incumbent would be
liable to be transferred any where in India. The said Th.Dipal Meitei was
accordingly posted at Krishi Vi'gy‘an Kendra, Porba Village of Phek

District under the Director of NRC on Mithun , Jharnapani.

A copy of the Memorandum no.
NRCM(G)134 (Part-I) 05/4592;4593. dated
31" July 2006 by which Offer of
appointment to the post of Office Sﬁpdt—
Cum-Accountant was made to Shri Th Dipal
Meitei i1s annexed herewith and marked as

ANNEXURE-D.

B TG

enmra————r
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That with reference to the Offer letter no. NRCM (G)134 (Part-1) 0574592

dated 31% July 2006, to the posf of Office Supdt-Cum-Accountant,r Shri

Th Dipal Meitei, submitted his joining report to the said post to the -

Director NRCM on 01.08.2006.

A copy of the Joining report dated
01.08.2006 is annexed herewith and marked

as ANNEXURE-E.

That, _su‘bsequently in the yeér 2007, a proposal to fill up one post of
Assistapt 0_11 permanent absorption at NRC on Mithun, Jharnapani from
amoné the eligible employees was issued vide letter no. NRCM® 9/89
(Vol V) 04, dated 07.09.2007. As per the said proposal the requisite

eligibility for the post was envisaged.as follows:-

“Holding analogous position/post iﬁ ICAR system or .Sr.fCIerk
rendering 5 years of regular service in the pay scale of Rs 4000-106-6000
at ICAR Institutes.”

Iﬁ- response to :_the said proposal two candidates were found to ble eligible
for thé post of Assistdnt in the Instifute namely the said Th Dipal Meitei
and one Sri Ram Babu. Accordingly, a Committee was constituted

consisting of five members nominated by the Competent Authority and the

‘said Committee held its meeting on 26.10.2007. After a thorough

exanlination of fhe two applications, Shri Th Dipal Meitei, Supdt;C‘um-
Accountant was found most | suitable for the post of Assistaﬁt and
accordingly vide Order dated 29.11.2007, the said Sti Th Dipal Meitei was
offered appointment in the post of Assistant in the pay scale of Rs.:5 500-

175-9000/- .

A copy of the proposal floated vide letfer no.‘
NRCM(R)9/89(V01 V) 04 dated 07.09.2007,
minutéé of the meeting of the Committee
held on 26.10.2007 and copy of the Order

dated 29.11.2007 are annexed herewith and

cam&a» fociihatne

e |

Guwahftf Banch
el wrade




[Contral Afminis et Trizuns
1 Srslva wowate surraa
4 — L2—

6 FEn e

el N o,

Guwahrii Bareh
TETET w0

marked_as ANNEXURE-F.G and H

respectively,

That the gamut of facts as have been narrated herein above would clearly

reveal that the Applicant herein has approached this Hon’ble Tribunal at

“an extremely belated stage. The selection process initiated vide the said

advertisement culminated in the offer of appointment to th DipaliMetéi on
31.07.;2006 itself and as has been narrated herein above he joined on
01.'08i2006 and was offered the post bf Assistant on 29.11.2007.As such,
in_ the humble ‘submission of the Deponent, it was incumbent upon the
applicant to have arrayed the said Th Dipal Metei as a party respondent in
the instant case, having approached this Hon’ble Tribunal only on

16.08.2007. Considering the fact that rights had accrued to a third party in

. Y e
the meantime and further considering that it is a well settled principle of
law that a ‘a party whose interest are directly affected, is, a necessary

party’ and that no Order shall be passed by a Court behind the back of
such a party, it is humbly submitted that the instant application is void ab

initio for non joinder of necessary parties and is liable to be dismissed on

that ground alone.

That notwithstanding what has been stated herein above, it is stated that

-the grant of temporary status to the casual labourers is regulated strictly in

accordance with the ‘Casual Labourers (Grant of Temporary Status and
Regulation)’ scheme dated the 10" September, 1993. It is mentionable that

under Rule 4 (iv) of the said scheme the casual laborers -who acquire

-teniporary status will not however be brought on to the permanent

establishment ﬁnless they are selected through regular selection process
for g£0up “D” posts. It is further stated that in accordance with the Rule 8
(1) T\évo out of every three vacancies in group ‘D’ cadres in respective
ofﬁces where the casual labourers have been working would be ﬁHed up

as per extant recruitment rules and in accordance with the instructions




_ G4
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‘issued by the Department of Personnel & Training from amongst casual

workers with temporary status. However, regular group ‘D’ staff rendered
surplus for any vreason ‘will have prior claim for absorption against
existing/future vacancies. In case of illiterate casual labourers or those
who .fail to fulfill the minimum qualification prescribed for post,
regularization will be considered only vagainst those posts in respect of
which literacy or lack of minimum qualification will not be a requisite

qualification. They would be allowed age. relaxation equivalent to the

| period for which they have worked continuously as casual labourer.

It is therefore eyident that age relaxation can be given only in
Group D posts. In this connection it is stated that the candidature of the
applicant in the instant case Sri K.D.Choudhury, was rejected by the
authority concerned on the ground of his being over age since there is no
provision of age relaxation in the recruitment rules of the post of Sr.

Clerk/LDC which is a Group C post.

A copy of the notification dated 10™
September, 1993 is annexed herewith and

marked as ANNEXURE-I.

. That the statements and averments made herein above would clearly

reveal that the Applicant is not entitled to any relief in equity. It is

apparent that the applicant has approached this Hon’ble Tribunal at an

extremely belated stage, since the selection process was initiated .in the
year 2005 and culminated in the issuing of appointment letter to Sri Th.
Dipal Meitei, on 31.07.2006. Further since the applicant was workiﬁg asa
casual employee under the ICAR, he would have been entitléd to age
rel_axétiori as envisaged in the advertisement, had he applied for a Group-D
post. However, such age reIaXétiOn 18 not envisaged under the ICAR
Technical Services Rules for Group- B or Group-C posts. As such it is
humbly subn1i&ed the instant Original Application has no legs to stand on,

being devoid of merit, is liable to be dismissed by the Hon’ble Tribunal.

Roictotn

i
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VERIFICATION Suwahzil Banch
| .“I%Tiﬁ‘l RS

L Dr. ‘Chandan Rajkhowa, son of Late K.C.Rajkhowa aged about 55 years,
presently workmg as Director of National Research Centre on Mlthun ICAR, -

Jharnapam District- Dunapur in the state of Nagaland do hereby verify that the

of the Affidavit are true to my knowledge and those made in paragraphs 2. “fp¥,.

AL 0 Moo TP —..are true to my information derived
from records and rest are my humble submission before this Hon’ble Tribunal. I
have not suppressed any material fact. T have been duly authorized to wear this

affidavit on behalf of the Respondent Nos. 1, 3, 4 and 5.

‘Guwahati.

Identified by me:

(R.S.Chowdhury) ' : DEPONENT
Advocate

Solemnly  affirmed  and
declared before me by the Deponent, who is
identified by R.S.Chowdhury, Advocate,
Guwabhati on this the day of February, 2010

at Guwahati .

ADVOCATE

C powdlas lainkone
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dvertisemeit No. 02/2005 ' ‘ - T ‘
_{___| Applications are invitad for the following posts under National Research Centre on Mithun, Jhamapani,_ A T4
Nagaland for KVK, Phek district, Nagatand. ¥ L S T {
1. (a) Name of the post . Training Associate (T-8) T "? :
(b) Scale of pay : 8000-275-13500.- - p
(¢) Number of post : 06 (six) ’ s . GUW-_"..‘};:{J e mm .
(d) ODiscipline :  Agronomy, Horticulture, Soil Science (3 posts, one from 'ﬂ:& s ooy L e ;
' each discipline) - General category. _-___h_"f_‘:"»« b nr i !
. Vety. Science/Animal Science, Agri. Engineering (2 posts, , T e
ona {rom each discipline) - reserved for OBC .
- Plant Pathology (one post) - reserved for SC ) ’
n (e} Educationat Qualification i
(i) Essential : Master Degree in the Relevant subject from a recognized . L <
: university. - 1
. (i) Desirable : 2 years of experience in conducting training in the KVK. 1!
: 2. (a) Name of the post 1 Office-Supdt.cum-Accountant-General Category ;
{b) Scale of pay . 5500-175-9000 ;
. {c) Number of post : 01 (one) '
E (d) Educational Qualification i
‘ (i) Essential . .+ Master in Business Management/Post Graduale / i
Diptoma in Business Maragement/MA/M.Com/CA. i
CR .
B.Com/B.A/Bachslor In Business Management with !
minimum 5 years experience of working as Junior !
Accountant or Sr. Clerk dealing with financial/accounts :
matler.
3. (a) Name ot the post :  Farm Management (T-3) - General Category
© {b) Scale of pay : 4500-125-7000 i
{¢) Number of post ;01 {one)
{d) Educational Quatification
. (i} Essential . B.Scin Agriculture from a recognized University.
(ify Desirable ; At least 2 years experience In fanm management.
4. {a) Name of the post : . Computar Programmer (7-3) - General ¢stegory
(b)  Scale of pay ’ . 4500-125-7000
(c) Number of post ) : 0t (one}
{d) Educational Qualification :
(i) Essentlal :  Bachelor Degree in Computer Application / B.Sc in
Computer Application/Post Graduate Diploma in
' Computer Applicaton. .
. (i) Desirable N 1 Alleasl 2 years experience in handling Agri-based data
) on computer )
” 5. (a) Name of the Post :  Training Assistant (T-3) - Reserved for ST -
(b) Scale of pay : ©: 4500-125-70C0
- (c) Number of post . : 01 (one)
3 (d) EducationatQualification :
y () “Essential 1 B.Scin Home Science from a recognized University. -
’; (i) = Desirable 1 Atleast 2 years experience in conducling training. - .
g;. JUPRUE NS et . i — : aren? WYt ._J:
iy b.TTTTE PiESCDET CSSEIET QUANTCEIONE die NI wWigle tis hui sl Ul applivdiuis 1eleived TN
response to the advertisement is larga, it may not be convenient or nassible for the institute to call for N
< interviaw for all the applicants. The Director, NRCM, Jharnapani resenes the right to fix the criteria for T
:n screening the applications. Incomplete applications wrill not be entertai ed. -
) 2. Age limit for T-6 grade post bearing scale of pay 8000-275-13500/- is 35 y=ars maximum. For T-3 grade ; :
tn post bearing scale of pay Rs. 4500-125-7000/- is 30 years and for the post of office-Supdt-Cum- '
n Accountant bearing scale of pay 9% &3, 5500-175-000/- Is 20-27 years The upper ago limit is relaxable '
e for SCIST/ONCEx-Servicamen/Physically handicapped as per tule. /ige limit will be applicable as
AR ~on clogsing data. .
ﬁ* 3. No upper zge fimit will be applicable for serving ICAR employees. . :
,-{ 4. Candidates applying for the posts will have to pay application fee of f1s. 20/ (Rupees twenty) only in N '
2 form of crossed IPO drawn in favour of Directer, MRCM, Jharnapani, Megdziphema, Nagaland - 797 106. ;
Candidates of reserved cataegories will be fully exempted frem paying application fee. ) X
i 5. Al posts carry usual allowances, seiected candidates will be under "Defined Contributory Pension L )
7 Schema® as per central govt. rules mutatis-mutandis applicable in ICAR from time to time. The posts are :
non-governiment, . b
-he . 6. Original certificates and marksheels should not b2 submitted alungw th the application bul should bs . !
’lg brought if and when called for selaction process. Atiested copies of certi'cates regarding age, educational s i
i qualilicatiors, experiences and casies elc. should, however, be subim fed alongwith the applications. | SRR & i
. Ce . et ke emmald. cmed M mereacemandanca will he i
i
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; INDEAN COUNCHL OF AGRICULTURAL RESEARCH ‘ f
NATIONAL RESEARCH CENTRE ON NITHUN T ton sy o f
THARNAPANT, MEDZIPHEMA i ;
NAGALAND =797 106, [
No NRCM ( G ) 134(Part 1) 05/ 312, i Date ; 2 b’IJ'{'Jul‘y 2006 :
frn 959 ]36d ' 5

AMEMORANDUM

On the recommendation of the Selection Committee. the Director, NRC on Mithun, Jharnapani,

Nagaland is pleased to offer a temporary post off Office Supdt.-cum-Accountant i the pay scale of

Rs.5500-175-9000/- per month with admissible allowances to Shri Th. Dipal Mcitei on the fotlowing

terms and conditions :-

I At the time of joining the post, he/she should submit a declaration of marital status.

2. On appointment. he/she will be required to take an oath of allegiance to the Constitution of
Indian or make solemn aftiraation to the eftect as in the form enclosed. |
L
3 He/she has to produce documents in onginal for proof of his/her age. ‘
i
i

4 Hefshe has to submit a certificate issued by the Asstt. Civil Surgeon of Govt. Hospital
declaring him/ her medically fit to join the post. Expenditire if any will be reimbursed.

5. On appointment he/she will draw pay at the initial stage of the scale together with such
allowances as are admissible to the employees of corresponding status/ grade under [CAR.

6. The post 1s non-governmental  but hefshe  will be placed under the “DEFINED
.CONTRlBUTOR\’ PENSION SCHEME" as per Central Government Rules mutatis-mutandis
applicable in ICAR from time to time.

7 1lefshe will be posted for the present in the Krishi Vigvan Kendra, Porba village of Phek
District under the Divector of NRC on Mithunharnapani. However, he/she will be liable to
be transferred any where in India.

$ Helshe will also be on probation for 2 (two} years from the date of his joining the post which
may be extended at the discretion of the competent authority. Failure to complete the
probationary period to the satisfaction of the competent authority will render him/her liable to be

dischareed from service

9 1is/her appointment may be terminated withuut assigning any 1easons by one month’s notice on
either side under Rule § of the CCS (T.S.) Rufes, 1903 as applicable (Mutatis - Mutandis) to the
employees of the Council During the probation. however the appointing authority may terminate 5
the service of Shei Th. Dipal Meitei without prior notice and without the payment of salary in
lieu thereof.

Contd. ........ Page 2

¥
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. 10. Other conditions of service—will-be—governed by -the-relevant rules and orders which may be

/ issued from time to time by the ICAR.

I'1. The appointment Is provisional and is subject to the caste/tribe centificate (if applicable) being

verified through the proper channels and 'f the verification reveals that the claim to belong to

¢ SC, ST .as the cases may be, if found false, the service will be terminated forthwith without .

- assigding any further reasons and without prejudice to such further action as may be taken under
the provision of the L.P.C. for production of false certificates.

12*The appointment is provisional and is subject to the community certificate( if applicable)  being
verified through the proper channels if the verification reveals that the claim of the candidate to

" belong to (OBC) Other Backward Classes or not to belong to creamy layer is false, his/her
services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provision of the LP.C. for production

of false certificates

13. The appointment is on provisional basis till histher Character and Antecedents- verification report
is received. In case the Character and Antecedent verification report is not found in order, his/her
scrvices shall be terminated forthwith. Character and Antecedent Verification form is enclosed

- which may be filled up and submitted to the undersigned at the time of joining,

14. In case the post is acceptable to Shri Th. Dipal Meitei on the terms and conditions mentioned
above, he/she should intimate his/her acceptance and report for duty to the KVK I/C Porba under R {-‘:,_ja_L
intimation to the Director, NRC on Mithun Jharnapant within 30 days from the date of receipt’ 8 L\g]
of this memorandum failing which the offer shall automatically stand cancelled. M

%pﬁr}& o
( B.PRAKASH )

T o Asst. Admn, Officer /o . ...

To
Shri Th. Dipal Meitei
NRC on Mithun ( ICAR ), Jharrapani . ,
P.O. Medziphgma - 797106, Nagaland B

s
No.NRCM (G ) 134(Part -1 ) 05/ Date : %i thJuly 2006 1

SR

Copy for information to :- o

|

N

1. KVK I/C Porba Village of Phek district. . , Nt
2 The Finance & Accounts Officer, NRC on Mithun, Jharnapani
3 Store iflc NRC on Mithun, Jharnapani.
4. Guard file.

- .
LT

T (ot

. (//[/ ( B.PRAKASH )

Asst. Admn. Officer i/c

ol
-
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(Typed Copy)
Dated ~ 01/08/2006.
To, S :
' . ' : eniral Adminla T ethen T o
| The Ditector, - A1 TR e
. . NRC - M, ’ [ |
Jharnapani , o 4 FEB 2010

i
@'ﬁ' v ’éh_ﬂﬁ Bééu ICh

Subject:- Joining Report - reg.

Sir,

In reference to your letter No. NRCM(G)134(Part-1)05/4592 dated
31/07/2006, I am hereby submitting my joining report w.e.f. today i.c. 01/08/2006 (FN)
for the post of Office Supdt.-cum-Accountant. I am also enclosing herewith the medical

fitness certificate in original.

This is submitted for favour of your necessary action please.

Thanking you.
Yours faithfully,
Enclose:- A/A
(Th. Dipal Meitei)
NRC-M
o
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i National Research Centre on Mithun (I.C.A.R.)
: Jharnapani, Medziphema, Nagaland - 797 106

Phone : (03862)-247327/247341
Fax:03862-247341

No.NRCM(R)9/89(Val V)04/ Date: 07.09.07

- To The Directors/ Project Directors/ NRCs/ ZCUs of ail ICAR Institutes.

Sub: Filling up of post of Assistant on permanent absorption at NRC on Mil’hun, %t‘ TR B
) Jharnapani. — "“‘w“:-i‘f?.____,
Sir/ Madam, ' . :
It is proposed to fill up one post of Assistant at NRC on Mithun, Jhamapani, M“i”
“ Nagaland>on [_)e-;rn:'in—m'iwabsaq_)tic;ri from among the eligible employees of ICAR -~ . = f&f
Institutes as per the details given below:- - EE‘
SI. | Name of the No. of Scale of pay Eligibility ' T“
No " post post J
1. | Assistant 01 Rs.5500-175-9000 | Holding analogous position/post in ICAR {
svstem or Sr.Clerk rendering 5 years of § k
regular service in the pay scale of Rs. 4000- i
100-6000 at ICAR Institutes.

It is requested that the vacancy may kindly be circulated among the eligible and ‘
desirous employees and necessary particulars of such candidates who can be immediately
relieved from the post be forwarded through proper channel in the enclosed Proforma
(overleaf) along with the photocopies of their CR dossiers for the last five years in case of
| i Sr. Clerk and last one year in case of employees holding analogous position/post to this
office not later mMA certificate to the effect that no vigilance/
disciplinary case is pending or being contemplated against the candidate(s) may kindly be
fumnished along with the particulars. | -

Incomplete application{s) or those received after the prescribed date and without
CR dossiers/ vigilance clearance certificate shall not be considered.

Yours faithfully,

Asstt. Admn. Officer

st LA 5

wa ud wWa wd
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S PROCEEDING OF A MEETING HELD ON 26.10.2007_ AT 10.30 AM, REG'ARDI.;\'G‘: ,
DPC_-CUM-SELECTlON COMMIITEE FOR THE POST OF ASSISTANT AT NR.CON - -~
\ITIIUN, JHARNAPANL, NAGALAND. : -

R 7 ' o
p¥ Meference to a circulai made by this office .vide letter No. NRCM (R)9/89(Vol V)04 dated @ £ b i

% 7.9.2007 on the subject cited above, the nominated committee by the Competent Authonity hold a

‘éi’ mecting and the following were present:- e
| T [Cantrel AsminwSig
7 ) i Dr. K.K. Baruah , Pri. Scicntist - as Chainhan C ﬁ;—,ﬁu -,_;;r:ge .
. 2. Dr. K.C. Das, Sr. Scientist - as Member e m,
3. Dr. Kezhavituo Vprii - as Mcmber (SC/ST) ! -
. . 4 Mr. S K. Jindal, Admn: QOfficer - as Member (expert) ._‘ '| 6
- 3. Mr. S.P.S. Ncgi, Asstt: Admn: Officer - as Member Secrctary ,
R k]
The applications reccived are as per the dctails given below:- Guwahs
‘ RIG YRS
[S.No. | Name of the Candidate | designation Place of posting = :
I Shri Th. Dipal Meitei Supdt <um- \ N R C.on Mithun, Jharapani,
. Accountant Nagaland
- 2. | Shri D.Ram Babu St. Clerk N.R.C. on Sorghum,
\ "Hyvdcrabad.

The committee thoroughly examined the applications s0 received through proper channel
fram the concerned Institutes of the ICAR. and taking into considerations the recruitment
rules of ICAR, the eligibility mentioned in the advertisement issued by NRC. on Mithun
o and the grading of ACR’s for the appointment/selection of the said post. Shri Th. Dipal

T Meited, Supdt-cum-Accountam, presently working under KVK of the N.R.C on Mithun in

the similar (analogous) grade, having compléted one year service in the regular capacity,

stated to have very good knowledge in the filed of accounts as per the remarks reflected

ings ACR and to the fact that he his also discharging the duties of A&FAQ in the absence

of regular Finance Officer at N.R.C. on Mithun, Jharnapani, apart from his regular duties

of KVK, found mecs! suitable for the post of Assistant .

The committee, therefore, reccommends the sclection of Shri Th. Dipal Meitei, Supgit-cum-
Accountant to the post of Assistant in the pay scale of Rs.5500-175-9000/-.

AR .
e SIS e AR G
- LI ". | A4

T

Submitted to the Director, N R.C on Mithun , the Competent Authority, for approval/orders,
a1k
NP J\G\’ @"’f{wﬁlﬁf/x Q g
Xﬂ@i\“" ‘ ety

tug Vupru) (S.K..‘Jindal,)///’ (S.P.S.

Member Member Secretary

m@‘f“;ﬁks,‘*
P ay |

B

please.

” et
:’*/gf.«?f’
({K.C. Das,) K

Member

Chairman

—— el

e &
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NATIONAL RESEARCH CENTRE ON MITHUN
ICAR.JH/\RNAPANLMEDZI[‘HEMA.
NAGALAND, 797 106

F.No: NRCM (R) 3/88 \-’ol-lVllOOd/;ﬁ . &2 ~F66 2 Dated:-29" Nov., 2007
ORDER

On the recommendations of D.P.C.-cum-.Selection Commitiee, the Director, NRC
on Mithun, is pléased to offer the post of Assistant in the pay scale of 5500-175- 9000/-
to Shri Th. Dipal Mcitci. Supdl-cum-Accountant of K.V.K under N.R.C. on Mithun on the
following terms and conditions -

1. Prescatly his place ol posung will be at N.R.C on Mithun, Jhamapani. However he is
liable to serve any where in India

2 1ie will be on probation for a penod of two years from the date of joining which
can be extended on the discretion of the Competent Authority.

3. Fixation of pay ctc. shall be regulated in accordance with the provision under FR.

If the offer for the post of Assistant in NRC on Mithun is acceptable to Shn Th.
Dipal Meiter. Supdt. (KVK) he is advised to submit is acceptance, in writing, within
two days from the date of receipt of this order and report for duty on or before os™
Novemeber, 2007, positively, failing which the order shall stand automatically

cancelled @ X ) .

A
(S.P.S. Negi
Q Asstt:-Administrative Officer
Shri Th. Dipal Meitei, ’
Supidt-cum-Accountant
KVK. NRCM on Mithun,
Jharnapani, Nagatand.

Copy o=

| Incharge, Krishi Vigyan Kendra of NRC on Mithun, Porba, Dist: Phek, for
kind information
P/E of Shri Th Dipal Meitei, Supdt-cum-Accountant, KVK, NRCM on

Mithun, Jhamapant, Nagaland
—v’]\;‘(
(S.P.S. Negi

3 Guard life.
_Asstt: Administrative Officer

2
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o INDIAL COUNCIL OF AGRICULTURAL RESEHRCH L R i
Y KRISHI BHAVELMN: NEW DELRI-1 T Qomenhg® Beancht -
PR S v et e . . T e B
l’ _.7‘“ Y ) N f\'; ", !’_ N '\ //; oLy, / A :- .
_F.lc. 24 6) /83LCDN Datedé the 23rd Noverber, 1994,
< s
b o . | :
f}&{ld‘ﬂ\ 11 the Directors/Project Dirccters of ICLR Institutes/ B
“ 4 V7V Dirsctorates/wRCs. N
i e 22T ’ ; 1
i AR : . . . . . 'S
;ﬁh“i subject: Crant of temporary Status &nd rogulirisation of
" : Cczsual Werkers - Acdeoptizn of schemz formulated by
) ; Department of persinnel & Training.- reg.
Sir/ ' .
-+ The question of adeption of the scheme issued by the /
! :

government of Indis, Ministry cf personnel, P.Ct. and pensizns
Department of parsornnel & Trainirg vide their O.M.Nc. )
51016/2/90-25tt. (C) datad the 10th Sertember, 1993 on the subject
menticned ebove heve been under consicderaticn in the C>uncil -~
for scme tima. It has now been decided with the approval <f the

- comretent authority to ad>rt this scheme in respeect of the
casunl workers cngaced by the IGaR Institutes w.e.f. 1.5.93.
i copy of the scheme is enclosed herewith for informetion/
guicance ~nc. necessery +<ctin,

The ¢rant of temporary Status to the casual labours may N

be reguleted strictly in accordenre with this szheme and it L
mev bz unsurad that the temporary Status is cranted only to

" casucl laboursrs whe ere elicible in accordance with these
guicdelines. The additional financial liebility on this account
is to be met from within the existing bucdgetery provisicn

~of the.respective institutes ané no additional funds for the
purpnse will be proviced.

In cese of any doubt regerding the eligibility &£ the
casual labours f-r ¢rant cf temporary Status in accordonce with
the scheme a refersnce mey be made to the concerned sMD at
; the heecdquarter for final orcders.

1

t

\
youra faithfully,
DoON 5‘\7 P"'«\.'
(K. K. BaJPATI) ©° -
DEFUTY SECRET®RY
- —opy tos - _ ' '
| 11 D.0.C.'S, IChR./Director(Frinance) _ ' o
| =77 Deputy “secretery(dis) 3.~De§u$y_5ecreﬂry(ﬂk—9) - N
1. uncer secrotary (D) 5, Undecr Sccretary(N) RN W

. under secretary(Jd) 7. k1l I.h. Secticns, ICAR. ‘ :
por.IV Section, IG.2 9. I,F. Serticn, IGHR S
. Budcet Section.

Copy for informaticn to P.5S. tC D.C . /secretery/Ha(RE)

NPTy S ECRETARY —

N
x® }ﬁ¥2§;2§7 . 3
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Government of iIndia

Ministry of Personnel, P.C. & Fensions e Lttt s
e Department of Fersonnel & fraining
New Delhi, the 10th Sept., 19¢3.

OFFICE M MORANDUM

Crant of témporary Status and regularisation of
casual wWorkers - formulation of a scheme in
pursuance of te Ci.7, Principal Bench, New Delhi,
judgement dated l€tn reb., 1990 in t he case

of shri Raj Kamal & Cthers Vvs. UOI. '

subhiject:

elines in the matter ot recruiiment of persons
tral Government offices were issucd
vide this Department's 0.1%.110. 49014 /2 /86 -Estt(C) dated 7.6.88.
he policy nhes further heen reviewed ir the light of the
judgement of the CRT, principel Bencn, liew pDelhi delivered on
16.2.90 in the writ petition filed by Shri Raj Kamal and
others vs utnion of India and it has bkeen decided that while the
existing ¢uidelines contained in O.¢. dated 7.6.88 may :
contirue to be followed, the grant of tempcrary status to the
casual employees, who are presently employed &nd have rendered
one year of cortinucus service in Central Government offices
other than Department of Telegcom, Posts and Railways may be

regulated by the Scheme as appended.

he guid
- on daily wage basis in Cen

~

e

-3

S oy ,
TR

ance etc., are reguésted to bring the. scheme
authorities under their
ensure that recruitment of casuzl

2. Ministry of fin
to the notice of appointing

administrative control and
employess is done in accordance with the guidelines contained

in O.M. dated 7.6.88. Cases of neglicence should “be
viewed sgrlously and broucght to the notice of appropriate
authorities for taking prompt ancd suitable action.

sd/ -
(v.G. PARANDE)
DIRECTOR
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1. This Scheme shzll be calle@ "“casual Labourers (Grant of
oo Temporary sStitus anQ ngularisation) Scheme of Covernment of

-

.
=
L 1]
st
§

[

- N ] _‘-ﬁ—.\____.___, —— -
Depariment of Perscnnel & Training, cisual Labourers
(Grant of Temporary status ang Pegularisation) Scheme

APPENDIX T D

Incia, 19934,

2+ 4 This scheme will come into force w.e.f. 1,9,1993,

3. This scheme is @pplicakle to casual labourers in enployment
« 0f the MiniStries/Departments of Covernment of India andg their
attached ang Subordinate offices, on the date of 'issue of these i
orders. But it shal} not be applicakle to casual workers it -
in Railways, Department of Telecommunics tion and ‘Department of Bt
Posts vhe already have their own Schemes, Ve

. Zemporary stetus
i) Temporary status weuld be cenferred on all casual
labourers who are in employment on the date of issue
cf this ¢.v, ang vwho heve rendered a coninuous
Service of <t leas+ one Year, which means thast they
MuSt nave been cngaced for @ period. of at least
240 days (20s Cays ir the case of offices observing
Gays week),

iiy Zuch conferment of temporary status would be vitheut
reference to tho creation/évailability of regular
CGroup '!' posts,

iii) conferment of temporary status on @ casual labourer .
wculd not involve any cneange in his Quties ang R
responsibilities, - ghe Engacement will be on daily R
rates of pay On nced basis,: He may ke deployed ) o
anywhere within the redruitment unit/territorial- IR i
circle on the basis of availability of work, s

'_;Vév) ~Such~casual"labourer5~@56_ecquire temporary status
' will not however, be brought on to the permanent
eSteblishment unless they argselocteqd through
regular selection Frocess for croup 'np! posts,

5. Temporary status woulce entitle the casua]l labourers to
the following benefits; -

1) weges at “aily rates with referance to the minimum of

the pay sczle for o ccrresponding regular Croup 'p!
oificial inclucine ma, wRe anc Cch,

con td. LY 2/"'
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ii)

iv)

- T vi)

vii)
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Benefits of increments at the same rite as anplicable
to e Grsup p employee would ke taken into account for
célculating Pré-rata wages for @VEry one year of

Service subject to perfoermance of duty for atleast S
240 cays (206 days in administrative offimss observing

S Cays weck) in the vear from the date of conferment of
temporary Stz tus,

Leave entitlement vill be on a FIO-rata basis at the

rete of on2 ¢ay for every 10 cays of work, ecisual or any
other kind of leave, *Cept maternity lesve, will not be
acmissible, They will als~ be dlloved to carry forwara
the leave at their credit on their regularisation, rhey
will not be entitled to the benefits of encashment of
leave on termineticn of service for any reason or on their
quitting service,

Matemnity leave to lacly casual labourers =s admissible to
reqular Croup D erployees will ba 2lloweaq,
S0% of the service rendered under Temporary status would
be countad for the PUrpos2 of retirement benefits after
their regulariszation,

Lfter rendering three vears' continuous service after
contarmont of terpzrery status, the caésual labourers
woula be trected on rer with temporery Croup D employaes
for the purpose of ccntribhution to the Ccreral provident
mnd, anc¢ would alsc further be eligible for the grant

of Festival <cvance/Flood hfvince on the same conditions

1
ol

&S are aprliceble to temporary-Croup D. employeés, provided -
they furnish two:sureties from permanent Ccovt. servants of

their Department.,

Until they are regulerised, they woulcd be entitled to .'
hd-hoc bonus snly at the ratszs as applicable to casual
labourers,

S
3

No benefits other than those Specified above will. be:

acdmissible o cesual lebourers with temporary status, However,
if any additional benefits are admissible to casual workers !

working in Industrial establishments in view of provisions of
Incdustrial Dispute act, thry shall continue to be admissible -

-t such casual labourers,

7.

& casuzl labourers may be despensed with by giving a notice of
cne month in writing., A cesual labzurer with temporary status
cen also quit
The wages for the notice Fe€riod will be reyakle only for the

Despite conferment of temporary status, the Services of

Service by civing @ written notice of one menth,

days on which sucn casual worker is encaced on work.

Contd,.,3/-. . S
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) 8. ProCcedure for fillinc vp of Croup D pég%éﬁf;ﬁfﬁﬁg
i) TWo cut of every three vacancies in Croup 'pn!

. , cadres in respactive offices where the casual

labourers hove been_working woulad be-filled up

&S peor extent recruitment rules anc in accordancc
with the instructicns issued by perartment of
- Personnel & Treining from amongst casual workers'
) wvith temperary status. However, regular Group 'p!
staff renderec surplus for any reascn will have
. prior cleim for absorption against existing/future
' vacancies. In case of illiterate casual labourers
er thofe whe fail to fulfil the minimum qualification
prescribed for post, recularisaticn will be consicared
only acainst those DPOSts in respect of which literacy
or lack ¢of minimum qualificetion will not be a.
requisite qualification. They would be allowed age
relaxation equivzlent to the reriod for which they
have worked continususly as casual labcurer, '

e

é 9. On regularisztion of Casual weorker with temporary status
'~ no substitute in his Place will ke appointed as he was not.
holding any yrost, Viclztion of this should be viewed very
Sericusly and attentisn of the eppropriate authorities shoule ,
bo drawn to such cases for suitable discirlinary action fgains+t
the officers viclating those inStructicns

’

10. In future, the guicelines es ¢contzined in this
Department's 0,M, dated 7.6.88 Should be followea Strictly in
. the matter of engagcment of cesual emrleyees in Central
Government Offices.

11. Department sf pPersonnel & Treininc will heve the jrower
to méke amendmaents or relax any of the provisions _in the
Scheme that may be censicered necessary from time to time,

‘
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